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COUNCIL OF STATE.
Saturday, 17th October, 1936.

‘The Council met in the Council Chamber at Viseregal Lodge at Lleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

RENT ‘CHARGED POR QUARTERS FOR DUFTRIES AND PEONS IN SiMra aNp
New DeLnl

181. Tae HonoumaBLE SaivEp MOHAMED PADSHAH  Samin
Barapor: (a) Isit a fact that peons and duftries employed in the offices
of the Government of India Secretariat are not charged any rent for the Govern-
ment quarters occupied by them in New Delhi during winter 2

(b) Is it a fact that no family quarters have been provided for duftries
at Simia ?

(c) Is it a fact that rent is recovered from duftries who are compelled to
leave their families in ‘Government quarters at Delhi during the summer
season ? If so, what is the amount of rent charged per month ?

(d) Is it a fact that most of the quarters of the duftries femain vacant
during summer ?

(e) Do Government propose to allow a few of the duftries who leave
their families at Delhi in summer, to occupy the Delhi quarters free of rent, or
to recover only a nominal rent? If not, why ?

Tee HonouraBLE MR. A. G. CLOW : (a) Yes.

(b) There is one class of quarters for all inferior servants in Simla, the
rooms in which differ only in size ; the larger ones are treatcd as married
quarters or as quarters for more than one man, and the smaller ones as single
quarters. There is no bar to quarters being given to married duftries when
available.

(c) Yes. About Rs. 8 per mensem including charges for water.
(@) Yes.
(¢) Rent-free quarters cannot be given, but the question whether the
rents charged at present are excessive will be examined.
WoMeN Vorers oN THE ELECTORAL ROLL OF THE COUNCIL OF STATE.

182. Tae HoNoURABLE Rai Baumapur Lara MATHUEA PRASAD
MEHROTRA: (a) With reference to the answer of question No. 138 of the
6th October, 1936, will Government be pleased to state if a single name of

M88CS (515) B
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women voters has been brought on the electoral roll in the United
Provinces ?

(b) If not, what are the reasons ?

(c) Why have the names of tile women whose husbands are voters, been
not brought on the electoral rolls ?

(d) Are the electoral rolls under the circumstances complete or incom-
plete ?

(¢) Will Government be pleased to issue immediate orders to the United
Provinces Government to bring the names of all women whose husbands are
voters on the electoral rolls before the general elections to the Council of State
take place ?

Tee HoNouraBLE Kunwar S JAGDISH PRASAD: (a) Yes.
(b)‘v.Does not arise. ‘

(c) Because the wives of qualified men are not as such qualified.
(@) and (e). Do mot arise. |

SHORT NOTICE QUESTION AND ANSWER.
Riots AT BoMmBay.

Tue HonourasLE THE PRESIDENT : Honourable Members, I have
reccived notice of a short notice question, which runs as follows:

183. (a) Have Government any information in regard to the rioting at
Bombay ?

(b) What steps have Governmsnt taken to check its spread and to pre-
vent stray assaults in bye-lanes, etc. ?

Has the Honourable Member in charge any objection to this short notice
question ? !

Tae HoNourasLE Mr. R. M. MAXWELL: No, Sir, I bave no objec-
tion. '

Tes HonouraBLe Mm. P. N. SAPRU: S8ir, I put the question.

TeE HoNouraBLE Mr. R. M. MAXWELL: Sir, both parts of the
question can best be answered by reading 1o the House the telegrams we have

received from the Government of Bombay. The first telegram is one dated
15th October :

‘ Following commencement of work by municipal contractor on reconstruction of
Maruti Temple at Byculla severe communal rioting broke out over a wide area in Bombay
city today. Riots took form of sporadic attacks and numerous stabbing cases. So
far 60 casualties including some deaths have been reported. Situation is very tense and
wmore organised rioting commenced late this evening. Commissioner of Police fears that
rioting will continue tonight. Orders prohibiting carrying weapons, assembly of more

than five persons and imposing a curfew have issued. Additional police are being drafted
to Bombay and military are standing by .
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The next telegram is one dated the 16th October:

“ Sporadic rioting continued in Bombay city till late last night taking the general
form cof clashes between small parties of Hindus and Mubammadans over a wide area,
Police were compelled open fire on three or four occasions and four persons suffering
from gunshot wounds were admitted to hospital. Casualties estimated at about one
hundred and seventy including fourteen dead. eight Hindus and six Muhammadans.
After midnight night was quiet except for isolated stabbing cases and it was not found
necessary to call out military ™.

The last telegram is one which was received later yesterday and said :

* Apart from minor scuffles and some stone throwing situation in Bombay city
remains calm though tension continues. No further deaths. It is now reported that
total number of shots fired by police was five only ”.

We have had no further telegram this morning yet. The House will
realise with regard to part (b) of the question that the measures to check the
spread of the disorder rest with the Local Government of Bombay and not
with the Government of India.

Tae HoNoUrRABLE MrR. HOSSAIN IMAM: What was the cause of this
rioting, Sir ?

Tere HonouraBLE Mr. R. M. MAXWELL : A dispute about the build-
ing of a mandap at the Maruti Temple in Bombay.

DEATH OF Sm LALUBHAI SAMALDAS.

Tre HoNouraBLE THE PRESIDENT : Honourable Members, I presume
you must have all heard with profound sorrow of the death of one of our former
colleagues, Sir Lalubhai Samaldas. He was in the first Council of State from
1921 to 1925 and rendered very useful service during the period he occupied
his seat in this Council. He was a well-known figure. He was a great business
man. He had come to Bombay after long service in Bhavnagar State and
other Statesand he took great interest in all commercial, industrial and economic
questions that were discussed in this House. Later on he became a Member
of the Bombay Governor’s Executive Council for a short period, where he also
distinguished himself as a Revenue Member. He took great interest in public
questions and especially in the co-operative movement. He was connected
with co-operative banking in Bombay and other co-operative movements.
He was the founder of the Bank of Baroda. He was also President of the
Industrial Commission in 1913 and the Indian Economic Conference in 1925.
In various activities of life he distinguished himself and his loss is mourned
not only in Bombay but all over India and I shall therefore on your behalf
convey to his bereaved family our deep sympathy and condolence in their loss.

STATEMENT LAID ON THE TABLE.
ProGrEss - oF RuraL DEVELOPMENT 1IN 1935-36.

Tee HoNouraBLE Mr. J. C. NIXON (Finance Secretary) : Sir, T lay
on the table a copy of the Report* on the progress of the schemes fnanced
from the Government of India grant for rural development in 1935-36.

* Circulated to all Honourable Members separately. B2
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Tee HoNouraBrLE Mr. HOSSAIN IMAM : On a point of information,
Sir. Will the Honourable Member, at the time of the Budget session, lay a
further statement of expenditure made from this grant ?

Tae HoNoUraBLE Mg. J. C. NIXON : Government will consider the
suggestion.

MESSAGES FROM THE LEGISLATIVE ASSEMBLY.

SECRETARY or THE COUNCIL : Sir, two Messages have been received,
from the Secretary of the Legislative Assembly.

First Message :

“In accordance with rule 36 (I) of the Indian Legislative Rules, I am directed to
inform you that the amendments made by the Council of State in the Bill further to amend
the Indian Companies Act, 1913, for certain purposes, were taken into consideration by the
Legislative Assembly at its meeting held on the 15th October, 1936, and that the Assembly
have agreed to the amendments .

Second Message :

“1 am directed to inform you that the Bill to make better provision for the adminis-
tration of the Durgah and the Endowment of the Durgah of Khwaja Moin-ud-Din Chisti,
generally known as Durgah Khwaja Saheb, Ajmer, which was passed by the Council of
State at its meeting held on the 7th October, 1936, was passed by the Legislative Assembly
at its meeting held on the 16th October, 1936, with the amendments shown in the enclosed
statement.

The Legislative Assembly requests the concurrence of the Council of State in the
amendments ”’.

Sir, I lay on the table the Bill, as amended by the Legislative Assembly.

DURGAH KHWAJA SAHEB BILL.

Tre HoNoURABLE Raja GHAZANFAR ALI KHAN (West Punjab :
Muhammadan) : Sir, may I request you kindly to suspend the Standing
Order imposing the condition of giving three days’ notice and allow us to take
into consideration all these amendments just now? You, Sir, have got
discretion under rule 34.

Tae HonNouraBLE TEE PRESIDENT .: Has any Honourable Member
any objection ?

HonoUraBLE MEMBERS : No, Sir.

Tae HoNourRABLE THE PRESIDENT : Then you can move considera-
tion.

Tae HoNouraBLE Rasa GHAZANFAR ALT KHAN: 8ir, I beg to move

“ That the amendments made by the Legislative Assembly in the Bill to make
better provision for the administration of the Durgah and the Endowment of the
Durgah of Khwaja Moin-ud-Din Chisti, generally known.as Durgeh Khwaja Saheb,
Ajmer, be taken into consideration ™. .

TaE HoNouraBLE THE PRESIDENT : Do you wish to make a speech
explaining these amendments ?: These amendments are already in possession
of Honourable Members. Please be very brief.
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Tue HoNoURABLE Rasa GHAZANFAR ALI KHAN : I would like to
make a statement on the second reading, when I move these amendments.

Tre HoNouraBLE THE PRESIDENT : It will be my function under the
rules to put these amendments. I am giving you an opportunity to speak now
if you desire to speak.

Tae HoNourABLE Rasa GHAZANFAR ALI KHAN : Sir, after a very
short time we will be able, if Honourable Members give their consent, to place
on the Statute-book a very important piece of legislation. I consider this
important, Sir, not merely because it relates to a Durgah which is considered
the holiest shrine by the Mussalmans throughout India and even outside India
but because this is the first occasion when a private Bill has been passed by
both the Houses so expeditiously. If you remember, Sir, this Bill was for the
first time taken into consideration by the Council of State on th> 7th of this
month. During this brief period of ten days the Bill has been taken into
consideration and passed by the Council of State with certain amendments
unanimously agreed to by the Members concerned. Then the Bill was sent
to the other House and they took into consideration and passed it with certain
amendments yesterday. Those amendments had the unanimous support of
all the Members of that House. And today, Sir, exactly on the tenth day,
we are considering the amendments which have been made by the Legislative
Assembly. As a matter of fact, I feel proud of the fact that a private legisla-

" tion originating from this Chamber should be passed so expeditiously. Iam
very grateful to you, Sir, for the facility which you always very kindly pro-
vided for getting this Bill through and I am also very much indebted to the
Honourable the Leader of the House who, in spite of the knowledge that
Members were anxious to get away from Simla as early as possible, detained
the Council of State till today, so that the Bill may be passed. There would
have been no occasion for this hurry, Sir, except for the rule that if a Bill is
‘passed by one Legislature and is not passed by the Indian Legislature before
one Legislature is dissolved, the Bill lapses. It was in view of this that the
Leader of the House in the Assembly and also the Leader of the Council of
State very kindly agreed to give us an opportunity to get this Bill through.
Anothar characteristic of this Bill is that there are conflicting interests in
Ajmer itself. There is the mutawalli who has been virtually in sole possession
of the management of the Durgah although working under the guidance and
control of a committee. There are other interests too, and therefore I could
not possibly expect that the Bill would be passed unanimously. I am very
grateful to all Honourable Members of this House and of the other House that
they have agreed to amendments which I believe do not adversely affect the
interests of any party concerned. (Hear, hear.) Sir, asIsaid in my previous
speech, this is the first step which the Muhammadan community kave taken
in trying to improve the management of a religious shrine. I am sure, Sir,
that if this example is followed by others in the Provincial Legislatures, the
Muhammadan ‘community will certainly have done something which would
be practical and bring substantial relief to the community. When other
‘communities tried to bring this sort of legislation concerning their own sacred
places, they had to struggle and pass through different stages of strife ; they had
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to make sacrifices and it was only after a good deal of bloodshed and un-
pleasantness that they were able to get the Bill passed. It is a matter of
gratification to us that we should have been able to achieve that object without
any unpleasantness or conflict.

The amendments made by the Assembly are large in number, but they do
not substantially change the Bill. I regret, Sir, that the movers of amendments
in the Lower House have given proof of very hopeless and bad drafting. I
regret, Sir, that they should have mauled and mutilated some of the clauses of
this Bill. They have turned very good and perfect English into a language
which I can hardly call English. But, Sir, I do not blame them, because a
mathematician from Aligarh and a Knight from Moradabad cannot be con-
sidered expert draftsmen. Just to give you an idea of the absurdities which
have been committed——

Tae HoNouraBLE THE PRESIDENT : 1 think the less said the better.

Tae HoNouraBLE Raja GHAZANFAR ALI KHAN: One of the
amendments was that clause 9 in the original Bill may be omitted. Clause 9
related to the preparation of the electoral roll. They have omitted that clause
and have provided that all the Muhammadans who are voters for the Muni-
cipal Committee, Ajmer, shall be voters for this Durgah Committee. Having
doue that they have retained section 14 which gives power to the Chief
Commissioner to frame rules and regulations as to how the electoral rolls are
to be prepared.

Tre HoNouraBLE THE PRESIDENT : Tf you are not satisfied it is open
to you not to move.

Tae HoNoURABLE Raja GHAZANFAR ALI KHAN: I know that,
Sir. But these are only silly mistakes which will not materially affect the
legislation. And as they attacked the Honourable Members of this House,
I think it is up to us to show up their absurdities. Another amendment they
have made is to delete *“ British ” from ‘‘ British India . Sir, with my limited
knowledge of the constitution, my impression was that this Legislature was not
competent to legislate for Indian States, but the so-called Parliamentarians of
the other place thought that they had power even to bring forward legislation
concerning the whole of India including the Indian States. However, the Bill
will operate only so far as British India is concerned, and even if they had
included the whole world that would not have helped them. They have
also increased the number of members of the Committee from 19 to 25. In a
way they have acted wisely, because this will give an opportunity to all the
Provincial Councils to elect one of their representatives to the Durgah Com-
mitteee, with the result that it will probably inspire a feeling in those repre-
sentatives to improve the wakfs in their own provinces also.

. Having said this, I must admit:in one or-two matters they have improved
“the Bill. * They thave also proposed a tribunal consisting -of one officer to be
“nominated by the Chief Commissioner of Ajmer, net below the rank of-a

District Judge, one member to be nominated by the Committee and one membér
o be nominated by the aggrieved party, and that their decision in the case.of
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all disput.es shall be final. This, I am sure, will protect the Committee and the
different interests concerned from entering into endless litigation in the civii
courts and wasting money.

T do not think there are any other amendments which require any parti-
cular mention ; they are mainly verbal. There is one provision “ Provided
hé may not be a Member of the Legislature” which is badly worded.
Their intention was, as far as I know, that the Legislatures will be entitled
to elect a Member either from amongst themselves or from outside, but the
language they have used is somewhat extraordinary.

Tue HoNouraBLE THE PRESIDENT : I understand that it is a com-
promise measure.

Tae HonouraBLE Rasa GHAZANFAR ALI KHAN: Yes, and we
are not objecting because we have to pass these amendments under the threat
that unless we accept them the Bill will lapse. So we are bound to accept
them whether we like the drafting or not. But one great consolation is that the
Members of the other place passed these amendments unanimously and the
Honourable Members of this House willalso I am sure pass these amendments
unanimously. The history of this Bill teaches a moral lesson that when we
really set about to do a work we can always achieve unanimity. I bope
the same spirit will be displayed by us in even larger questions.

I have nothing more to say except, with your permission, just to make a
passing reference to one importanct matter. That concerns the present
Sajjadanashin. Publicly and on the floor of this House I pay my tribute to
the selfless sacrifices he has made in training public opinion to support this
Bill. In this Bill we are not giving anything to the Sajjadanashin in any
form or shape. In allthe trouble he has taken and the money he has spent in
broadcasting the whole history of the administration of this shrine, he was only
moved by the noble motive that this place of his ancestors should be better
managed. That was the whole object he had in view. I also appreciate
the great services and help given to me by a very public spirited advocate of
Ajmer, Mirza Abdul Kadir Beg, who is the President of the Rajputana Muslim
League, without whose help probably I would not have succeeded in bringing
this measure in the form in which it is being passed. He gave me all possible
information about Ajmer and its affairs. Unfortunately the other day one
of my Honourable friends, for whom I have great regard, Nawab Sir Akbar
Khan, made a reference tbat the Dewan Sahib Sajjadanashin was not a
descendant of Khwaja Muinuddin Chishti.

The HoNouraBLE THE PRESIDENT: You are going into irrelevant
matters.

Tre HonouraBLE Raja GHAZANFAR ALI KHAN: I will just try
to help my friend to get to the real facts. If he would only refresh his memory
from Tarikh Farishta and Muntakhab-ut-tarikh of Mulla Abdul Qadir
Badauni, he would find that the fact of Khwaja Saheb having left descendants
is clearly established by both. The mistake of Abdul Fazal that Khwaja

" Hussain was deposed by Akbar, bacause his claim to be a descendant-of
Khwaja Saheb wns found groundless, as also explained by Badauni, who was
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Abkar’s official recordar of events at the time when the deposition of Khwaja
Hussain took place. In addition to abeve I also advise Sir Akbar to
consult and read the following books on this subject :

(i) Tuzak Jahangiri, (1) Akhbar-ul-Akhyar, by Maulana Abdul Haq
Muhaddis of Delhi, (itz) Siyarul-Aulia, by Syed Mohammad
Kirmani, (iv) Munisul-Arwah, by Princess Jahanara Begum.

Tae HoNouraBLE S DAVID DEVADOSS (Nominated: Indian
Christians): On a point of order, Sir. How is all this relevant to the Bill ?

Tue HoNouranLE THE PRESIDENT : I have already said this matter
is irrelevant. You can settle your differences outside the House.

Tae HoNoURABLE Raja GHAZANFAR ALI KHAN: Sir, I have no
intention of starting a riot in Simla! One is going on in Bombay! May I
just finish the name of the book, Sir ?

Tae HoNoUuraBLE LieUTENANT-CoLONEL Nawas Sm MAHOMED
AKBAR KHAN: I know all the books that he refers to. In spite of those
books I say that the claim is absolutely groundless.

Tae HonNouraBLE THE PRESIDENT: You can settle the matter
outside.

Tae HoNoUraBLE Rasa GHAZANFAR ALI KHAN: I have no mis-
givings on the subject. I know that once my friend makes up his mind,
nothing in the world, no proofs, no books, no history, no arguments, no- per-
suasion, can make him change his mind ! That is a matter where I am sure
one’s wrong opinion does not count.

I thank you, Sir, once again and thank the Leader of the House and

all the Honourable Mambers for the full support which they have given me in
getting this Billl passed.

THeE HoxouraBLE Rar Banapur Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, I rise to welcome the measure and I am glad that
the Legislative Assembly have also thought it fit to pass this measure which
aims at the reform, and the right reform, in the management of religious insti-
tutions. Sir, as this shrine, amongst others, is one which is also visited by
non-Muslirs, and as a number of non-Muslims have devotion to the Khwaja
Saheb, it would have been much better, in case non-Muslims had also been
included in the Committee. However, Sir, T wish that in future when such
like Bills are introduced, in order to create better feelings amongst the two
great communities of India, the movers will see that this communal distinction
is avoided. I did not like to move such an amendment when this Bill was
before this House, because the Honourable mover in his proviso to clause 5
had said : —

* Provided that no person other than a Hanifi Muslim shall be a member thereof .

1 am sorry that even amongst Muslims therc has been communal distinction.
- This is a measure which was badly needed for improvement in the management
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of religious institutions. I congratulate the Honourable mover, Raja
Ghazanfar A_li Khan, and Members of both the Houses for giving their
support to this useful measure and thereby enabling this Bill to come on the
Statute-book.

With these words, Sir, I support the Motion.

Tne HonourasLE Sarvep MOHAMED PADSHAH Samis Bamabur
(Madras : Muhammadan) :  Sir, I rise to support the Motion. It is a matter
for real satisfaction that the Bill which was introduced in the last Delhi session
and which had started a very heated controversy, both in the Council and
outside, has, after all, been so well and suitably modified by amendments
that have been made by this House just a few days ago and those carried out
by the Legislative Assembly yesterday, that it has now assumed a form which
is agreeable to all sections of opinion in this House. Sir, as has been observed
by my Honourable friends who have preceded me, this is a very important
measure, inasmuch as it concerns the administration of a shrine, which is held
to be the holiest in the whole of India and which is held in great respect by the
Mussalmans, not only all over India, but even those outside this country.
Sir, it is very gratifying to find that, even though the Gtovernment rightly
adopted an attitude of neutrality in this matter, both yourself and the Honour-
able the Leader of this House and the Honourable the Leader in the other House,
did allthey could to expedite the passing of this measure. Even though they did
not interfere in the decisions to be taken, still you all gave us every facility
to see that we were able to accomplish our task as quickly as possible. So,
Sir, with the help of you all and our non-Muslim brethren, both in this House
and in the other House, we have been able to modify this measure as we thought
best and to have it carried.

Sir, as has been remarked by the Honourable mover, the amendments
that have been made in the Assembly are all, on the whole, quite good and
commendable. As has been said, there have been some very remarkable
omissions and defects in not carrying out the consequential corrections, after
having deleted one of the clauses in the Bill, as was passed by this House.
But all those things apart, the amendments made by the Assembly are, on the
whole, good, and they can all be accepted in a body ; especially in the case of the
amendment that they have made in regard to clause 5, I feel that they have
made a substantial improvement in that respect. This clause was amended
by this House just a few days ago, and in amending that clause we had in view
the fact that, instead of handing over the administration to the peopie who
belong to Ajmer, it would be better to introduce an independent element also,
so that people who come from outside could be such as would bg beyond the
influence of party politics in Ajmer. We were able to bring about this result
to same extent, by having a majority of those outsiders, though only a narrow
majority of outsiders. Sir, the amendment that has been passed in the other
House has now given a clear majority to this outside element. In this respect
it isa very decided and substantial improvement in the Bill. About clause 7
also, the Assembly has been able to effect an amendment, which is really
. good, becayse to have admitted everybody in Ajmer to be eligible to exercise

- the franchise would not have been quite a feasible thing, because it would be
just possible on occasions of elections to import people from the villages close by
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so that, when contests happen to be keen, it would have been just possible
for these parties to have brought outsiders from neighbouring villages and
make them take part in the elections. But now the amendment that has been
made in the other House has made that impossible. And the provisions, that
they have made for the settlement of disputes by recommending an_Arbitration
Board, is really very good. It will put an end effectively to all the litigation
that has been ruining the partiesin that place. This is a very useful provision.

With these words, Sir, I give my support to the Bill.

Tee HoNouraBLE LEuTENANT-CoLONEL Nawas Sm MAHOMED
AKBAR KHAN (North-West Frontier Province : Nominated Non-Official) :
8ir, I am glad to see that the Durgah Khwaja Saheb Ajmer Bill has been passed
by the Legislative Assembly with some modifications. I am not at all concerned
with the alterations made in it in the other House, because these are quite imma-
terial. What I wished was to get the Bill through both the Houses of
the Central Legislature so as to have it enacted with the least possible delay
and indeed, it 1s a very good thing to see its passage through both the Houses,
for which I must congratulate my Honourable friend, Raja Ghazanfar Ali
Khan, for bringing in this Bill on behalf of the Mussalmans of this country.

What I wish to say in regard to it now is, that the wakf of Durgah Khwaja
Baheb originated by the Emperors Akbar and Shah Jahan and further aug-
mented by his successors and various Rajput chiefs and rajas. So far as
I have ascertained in this matter, none of the various donors of this wakf have
set apart a portion of its income for the muttawali of the sajjadanashin. The
object underlying the origin of this wakf was to continue and keep up the
mission of Khwaja Saheb, i.e., the spiritual and moral upliftment of humanity,
for which the Khwaja Saheb himself worked for nearly 23 years in India. The
question has been raised in the other place as to the descent of Khwaja Saheb.
Well, Sir, it is an -easy thing now-a-days to make one’s descent. Genealogical

tables, in order to prove descent from a certain ancestor, can easily be made
without afiy trouble.

Tue HonNouraBLE THE PRESIDENT: Will you please leave that ques-
tion at this stage ?

Tae HoNOURABLE LiEUTENANT-CoLONEL Nawas Sm  MAHOMED
AKBAR KHAN : I will leave it, Sir, but I will say this, that the Khwaja
Saheb came to India at the advanced age of 75 years and I can furthermore
prove that he never got married here. The official recorder of that period is
Minhajusrraj who, in his well-known history, distinctly said that the Khwaja
Saheb never got married here and died quite childless. And, furthermore,
this is supported by Akbar’s Minister.

Tre HoNoURABLE THE PRESIDENT : Order, o:lder. All this is irre-
levant to the Bill.

Tre HowoUrRABLE LreureENanT-CoLoNEL Nawas S MAHOMED
AKBAR KHAN :  Well, Sir, as it is your ruling, I will not go into the descent
of anybody but I must say that neither the sajjadanashin nor the mutawalli
are the direct descendants of Khwaja Saheb. Even supposing the pretended
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claim to be a correct one, it does not make any difference at all. ‘Khwaja Saheb
did not make any will and the aukaf were given after his death. The donors
never mentioned the mutawallis or sajjadanashins in any of their gift-deeds.
There can be no adverse possession of the wakf property under any circum-
stances, no matter if its possession may extend to many centuries. Hence
the whole of this wakf is for the Muhammadan world and it is for the Muham-
madan community to look after it and manage it for its good administration.

8ir, I would have liked personally—as the Honourable the Leader of the
Opposition said—that there ought to have been at least some nominee of the
Hindu Rajput Chiefs on it, but as we cannot do anything to the amendm.en‘ts
at this stage if we want the Bill to be passed, I will expressa hope that, if in
future this Bill is ever brought before the Council, it should be borne in mind
that the Khwaja Saheb Durgah endowments are not only from the Muslims
but from the Hindu Ruling Chiefs as well.

I am glad to find that the Honourable Raja Ghazanfar Ali Khan has
been instrumental in bringing forward. this Bill in the interest of the Muslim
community, for which he rightfully deserves their gratitude, and I expect that
its wholesome working will surely prove beneficial and advantageous for the
whole Muslim world. On the other hand, if its experience of work is found
disagreeable to anybody, it is always open to anyone to have it modified by
another Bill later on.

With these words, Sir, I support the Bill whole-heartedly.

*Tee HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa:
Muhammadan) : Mr. President, it gives me great pleasure to support the
measure before the House and in this connection I have a personal pleasure in
reflecting that, though the Bill, as it was last before the House, had some features
to which I had conscientious objections, I am glad that the Assembly has
removed many of them and the Bill as it has come to us is on the w!aole much
better than the Bill which we passed. I was not prepared,.Sir, to listen to a
lecture from Raja Ghazanfar Ali Khan on the misdeeds of the Assembly. I
is scarcely fair for those who live in glass houses to indulge in stone throwing.
He particularly questioned, Sir, the power of this Legislature to legislate for
India. I would remind him of the great constitutional cistom 'whereby the
nationals of a country are subject to income-tax from whatever source their
income may be derived. Yes, Sir, it is a law throughout the world that
income-tax can be collected from incomes derived outside the country when
~the residents are the nationals of the country, and in a similar'manner the
Durgah being situated in British India, we are perfectly autk‘xonsed a.nd
bonstitutionally empowered to legislate for its properties belonging outside
India.

Tae HonourasLE THE PRESIDENT: You need not dilate on that
‘point because we have already got foreign investments liable to income-tax.

 Tge HoNourasLe Mr. HOSSAIN IMAM: Iam very grateful to you,
Bir, for reminding us of this. Then, Sir, as to the accuracy in English qf thp
‘Mathematician of Aligarh and the Knight of Moradabad, I scarcely think it

* Not corrected by the Honourable Member.
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was necessary to bring in personalities. We should avoid personalities a8 far
as possible because after all people can pay us back in our own coin.

As far as the amended Billis concerned, the Honourable mover himself
has admitted that there have been some improvements. As we were in a
hurry, so were the Assembly people—they did not have the time to go over
the amendments with the care which would have been necessary to achieve
mathematical accuracy.

Now, 8ir, I will merely make a reference to one fact, that the question
about the sajjadanashin has absolutely no relevance. It was rather a waste
of time that such a question should have been brought forward. The holder
of this office is rightly respected throughout India and that is sufficient unto
itself. I would not dilate on the historical aspect of the question. The Bill,
as I said, Sir, is an improvement. If there are defects, we can bring in
amendments in the next session, but we would like to give a due share of the

congratulations to all those who were responsible for bringing forward this
Bill.

Sir, I support this Bill.

TeE HonourasLE THE PRESIDENT : The Question is:

‘‘ That the amendments made by the Legislative Assembly in the Bill to make better
provision for the administration of thc Durgah and the Endowment of the Durgah of
Khwaja Moin-ud-Din Chisti, generally known as Durgah Khwaja Saheb, Ajmer, be
taken into consideration.” -

The Motion was adopted.

Tae HoNouraBLE THE PRESIDENT : I should like to say a few words
on the next stage of the Bill, because, to my knowledge, this is the first time
during the history of the Council of State wh2n a Bill which has originated
in the Council of State has been amended in the Assembly and has been sent
back to the Council of State for further disposal. The procedure in connection
with this is somewhat different from the ordinary. procedure, and this is pres-
cribed by rules framed under the Government of India Act—rules 32 to 35.
I will draw the attention of the House at this stage only to rule 35. It says:

‘“If a Motion that the: amendments be taken into consideration is carried, the

President—(not the Member-in-charge)—shall put the amendments to the Chamber in
such manner as he thinks most convenient for their consideration .

I propose to put all these 14 amendments together, both to save time,
and as I understand this is an agreed and compromised Bill, I may point out
that under clause (2) of rule 35 no further amendments to these amendments
is permitted, except those which are of a consequential character or of
an alternative nature. Clause (2) of rule 35 runs thus:

* Further amendments relevant to the subject-matter of the amendments mado by

the other Chamber may be moved, but no further amendment shall be moved to the Bill,

aleas b::; is consequential upon, or an alternative to, an amendment made by the other
amber *’. :

In view of this, I shall put all the 14 amendments together myself from
the Chair.
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The Question is:
*“That this Council do agree with the Legislative Assembly in all these 14 amend-
ments.”’

The Motion was adopted.

.THE HoNouraBrLe THE PRESIDENT : This finishes the work of this
gession.

LEGISLATIVE ASSEMBLY.

Statement showing the amendments made in the Bill to make beiter provision for the adminis-
tration of the Durgah and the Endowment of the Durgah of Khwaja Moin-ud-din
Chisti, generally known as Durgah Khwaja Saheb, Ajmer, by the Legislative Assembly
at its meeting held on the 16th October, 1936.

1. In clause 2—

(3) in sub-cluse (£) (b) after the word * building ” the words “ and moveable pro-
perty >’ were inserted ;

(%) in sub-clause (£) (c) after the word * Jagir > the words *‘ including all land, houses
and shops and all landed property wheresoever situated belonging to the
Durgah Sharif ™ were inserted ;

(4%) in sub-clause (4) (d) the word * British ” was omitted ; and

(tv) for sub-clause (£) (e) the following was substituted :

““(e) only such offerings as are intended explicitly for the use of the Durgah’’.

2. In sub-clause (1) of clause 4, for the word ‘‘ supervision ” the word ‘ administra-

tion” was substituted and the words ‘“and of buildings connected therewith’ were
omitted.
3. In clause 5—
(1) for the word * nineteen " the word * twentyfive * was substituted ;
(#t) for sub-clause (e) the following was substituted : -
“(e) three shall be electel by the Muslim Members of the Central Legislature ;”
(¢43) sub-clause (f). was omitted and the subsequent sub-clauses were re-lettered
accordingly ; i
(iv) sub-clause (g) was omitted and the subsequent sub-clauses were re-lettered
accordingly ; St
(v) sub-clauses (k) and (i) were re-lettered as sub-clause (f) and (g) respectively ;
(vi) after sub-clause (i) the following new sub-clauses were inserted :
* () one shall be elected by the Muslim Members of the United Proyvinces Provin-
cial Legislatures ;
(k) one ‘shall be elected by the Muslim Members of the Bihar Provincial Legis-
latures ; ’
(1) one shall be elected by the Muslim Members of Bengal Provincial Legislature ;
(m) one shall be elected by the Muslim Members of the Punjab Provincial Legis-
lature ;
' (n) one shall be elected by the Muslim Members of the Sind Provincial Legis-
lature ; )

(0) one shall be elected by the Muslim Members of the Madras Prcvincial Legis-
lature .”
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(vié) in sub-clause (j) for the words * Hyderabad’s Government ” the word
“ Hyderabad " was substituted ; and the sub-clause was re-lettered as sub-

clause (n) ;
(viii) after sub-clause (n) the following new sub-clause was inserted :
¢ (o) four Sajjadanashins of the Shrines of the Chisti Order of Soofis to be co-opted
by the members elected or nominated under the preceding sub-sections (a)
to(n);” and
(iz) the following proviso was added :—
“ Provided that no person other than a Hanafi Muslim shall be a member thereof.
Members elected by the Provincial and Ceatral Legislatures may not be
members of Legislatures .
4. In clause 6 after the word ‘‘ election ** occurring in the first line the words *‘ of
members mentioned in section 5 (d) * were inserted.
6. For clause 7 the following was substituted :

“7. Only those Muslims who are recorded as voters in the Register of voters of the
Municipal Board of Ajmer, except persons belonging to the Khadim com-
munity, shall have the right to vote in the election of members under section
5(d).” .

8. Clause 9 was omitted.
7. To clause 10, the following were added at the end :

* casual vacancies shall be filled up by the authority which has the power to appoint
the members . ) '

8. In clause 12—
(%) in sub-clause (1) all the words occurring after the figures ‘ 1863’ were omitted
(t4) for sub-clause (2) the following was substituted : ) .
“(2) The duties and powers of the Committee shall be—
(a) to manage the Durgah endowment ;

(b) to keep the buildings within the boundaries of the Durgah Sharif and all
buildings, houses and shops comprised in the Durgah Endowment
in proper order and in a state of good repair ;

(c) te receive all moneys and other income of the Durgah Endowment ;

(d) to zee that the endowment funds are spent in the manner desired by the

t* doners ; ‘

(¢) to pay salaries, allowances, and perquisites, and make all other payments
due out of or charged on the revenues or income of the Durgah Endow-
ment ;

(f) %o engage, appoint, promote, degrade, suspend or dismiss servants of the
Durgah Endowment ;

(g) to do all 'ot.her. such things as may be incidental or conducive to efficient
administration ” ; and
(¥4s) after sub-clause (2) the following new sub-clause was inserted :

‘ (3) That the Committee will exercise its powers of administration, control and
management of Durgah Endowment through the Muttawalli who shall
be its Manager.”

9. For clause 13 the following was substituted :

¢13. The Committee may appoint such and so many standing and special com-
mittees as it deems fit, and may appoint to them persons iv%m are ngtecmember
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of the Committee, to exercise such powers and perform such duties as may
be delegated to them by the Committee, subject to the confirmation by the
Committee.”

10, For clause 17 the following was substituted :

“17. Any dispute arising about the powers, or privileges of Sajjada Nashin, Mut-
t?,walli or any Khadim and the Committee shall, at the request of either
side, be referred to a Tribunal of Arbitration consisting of one member
appointed by the Committee, one member appointed by the aggrieved party
and an umpire of a rank not below that of a District Judge appointed by the
Chief Commissioner of Ajmer-Merwara. The decision of the tribunal shall be
final and no suit shall lie in any civil court in respect of the matters decided
by the Tribunal. Every such request shall be deemed to be a submission
to arbitration under the terms of this section within the meaning of the
Indian Arbitration Act, 1899, and all the provisions of that Act, with the
exception of section (2) thereof, shall apply accordingly.”

11. After clause 17 the following new clause was inserted :
“18. No act or proceeding of the Committee shall be invalidated merely by
reason of the existence of a vacancy or vacancies among its members.”
12. In clause 19 for all the words occurring after the words ‘‘ Durgah Endowment
in the fifth line the words *“ to religious preaching ” were substituted.
13. For clause 20 the following was substituted :

““ 20 (a) The accounts of the Durgah shall be duly audited every year by a Chartered
or Registered Accountant appointed by the Committee.

(b) The Committee shall publish an annual report on the administration of the
Durgah with the financial estimate and the report of the Auditor.”

14. Necessary corrections of ‘the numbering and lettering of the sections inserted
were carried out together with consequential corrections of cross references.

FAREWELL SPEECHES ON THE DISSOLUTION OF THE THIRD
COUNCIL OF STATE.

*Tae HonouraBLE Kunwar Sir JAGDISH PRASAD (Leader of the
House) : Sir, it is now nearly four years since my distinguished predecessor,
the late Sir Fazl-i-Husain, welcomed you here as the first non-official President
of this House, and in doing so he expressed the hope that you will be the best
custodian of the rights and liberties of this Chamber. I think that hope has
been amply fulfilled. (Applause.) You came to your task fully equipped
with experience, knowledge and achievement in many fields of public activity.
After being called to the Bar nearly 50 years ago, after making your mark in
your own province as an Advocate, you turned your attention to industrial
pursuits. Later, you were a member of the Fiscal Commission, a Governor
of the Imperial Bank, and a member of the Royal Commission en Currency
and Exchange. You devoted a good deal of your valuable time to local
administration and were for a number of years a member of the Municipal
Corporation of Nagpur. As President you have conducted the debates and
proceedings of this House with fairness, with firmness, and with efficiency.
In your private capacity you are an ideal President of this House. Your
hospitality, your accessibility, your geniality, and your kindliness‘have
attracted to you all the good wishes of the Members of this House. It is only
natural that we, both officials and non-officials, should join in the united

* Not corrected by the Honourable Member,
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tribute of regard and affection to you on the eve of the dissolution of this House.
For my own part, since I have had the honour of being the Leader of this House
you have shown nothing but kindliness and help in all my difficulties. Our
very best wishes go with you for your continued health and happiness.

I should also like, Sir, with your permission, to take this opportunity
of saying a word of farewell to the non-official Members of this House. Some
of them will be going back to their constituencies to contest elections; some
will be seeking new fields of service and distinction in the Provincial Legis-
latures. I think we can all look back to six years of good work none-the-less
effective because it has been done quietly and unobstrusively.

1 should like also to thank the Leader of the Opposition and other Members
for the friendly spirit in which our proceedings have been conducted. The
clash of opinion, the thrust and parry of attack have, I am glad to say; left no
scars behind. We have all done our work with the sole object of doing the
best that we can according to our abilities and a spirit of goodwill and co-
operation has prevailed throughout. In wishing you all good-bye, I may
express the hope of welcoming some of you back again next year.” (Applause.)

Tae HoNouraBLE Ral Bamapur Lara RAM SARAN DAS: Sir, I
deem it a privilege, as spokesman of this side of the House to add my tribute
to the services which you, Sir, have rendered to the House
both as a Member and as its President. There is a personal
pleasure attached to this tribute in that I have enjoyed your friendship for
over twenty years and have watched with interest and with profit your unique
parliamentary career.

12 ®oON.

You, Sir, entered public life in the legislative sphere at a time when some of
us were in our teens. You have maintained, throughout that period, that
vigour of thought and that clear outlook which makes parliamentary life so
useful.

In honouring you, today, we are paying our tribute not only to the Presi-
dent but also to one who has been the Father of the House. We are proud
of the fact that you, as the first non-official to be appointed to this Office, have
added greatly to the dignity and the prestige of this Office. And the pleasure
is doubled when we feel that this réle has been filled by one of our countrymen.
There was a time when in the heat of political controversies the Council of
State stood in danger of being relegated to the background. Now, His
Excellency the Viceroy addresses both the Houses jointly.

There will undoubtedly be some difference of opinion as to whether your
office should be modelled on the Speakership of a popular Chamber or on the
functigns of the Lord Chancellor in the House of Lords. You have, on
occasions, gone outside the purely technical duties of a President and helped
the Council with the benefit of your counsel. Your rulings have always been
impliciily obeyed by every section of the House even though on occasions
Members of this Honourable House may have held a different view on the
merit of the case.
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We assure you, Sir, of a warm welcome should you choose to join this
Chamber hereafter. We bid you farewell on the eve of the dissolution of the
Council and pray for your long life, health and prosperity.

Sir, this being the last meeting of the present Council of State, I heartily
thank the Honourable Leader of the House for his consistent courtesy to us
and for his accommodating us always. I am also thankful to the Honourable
Secretaries of Government, the Chief Commissioner of Railways and the Chief
Commissioner of Delhi for the courtesy they have always extended to us, and
am equally thankful to His Excellency th> Commander-in-Chief, who notwith-
standing his being a soldier has sympathetically and patiently heard us in
debates.

I at this juncture bid farewell to all my official and non-official colleagues
and wish them peace and health. Sir, I am also thankful to the Honourable
the Leader of the House for paying a compliment to the Party to which I have
the honour to belong. The Party has criticised Government when criticism
was necessary and this Party has always strived to serve our King and
country according to its best lights.

*THE HoNoURABLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, I rise to join in the congratulations on the work done by you
during the last four years. There is no doubt that your appointment has been
a red letter day in the history of the Council of State, firstly, because a non-
official was elevated to the Chair, and secondly, because in you we found
a sage adviser, helpful and obliging patron and at the same time one who
was ready to maintain the dignity of this House. To us it has been a
great pleasure that whenever any question involving the dignity of the
House came up you were always ready to take up our cudgels and to
defend it with the vigour characteristic of your political life. Your
appointment, Sir, has been beneficial to both sides of the House,
because in you we have the rare combination of a critic, and sometimes
a vehement critic, of Government as well as one who can understand the
point of view of Government and adjudicate upon it dispassionately. = When
the question of the Joint Select Committee came before us you forwarded
the laudable desire of the House to be associated with it, and when the
Finance Bill was brought late to us you took up the matter with Government
to have it brought to us in time to enable us to do justice to it.

We shall always remember your kindness to us inside and outside the
House. Perhaps people have not realised how helpful you have been to us
on this side because we do not blow our own trumpets. The Honourable the
Leader of the House was kind enough to express his good opinion about the
Opposition. I think that in this House we have a rare combination of good
fellowship which is absent in most of the legislatures where legislatures are
as powerless as this House. In spite of our differences we have always received
most courteous and kindly treatment from the occupants of the Treasury
benches and we are very grateful to them. The Third Council of State has
set many new decisions. I looked into the debates concluding the First and
Second Councils and found no counterpart of these congratulatory proceedings
Again, on this last day the Third Council of State has passed non-official
Bill and a Bill which originated in this House, which also is an innovation.

* Not corrected by the Honourable Member.
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We are now going back to our constituencies, some to go to the local Councils,
some to return here, but all those of us who are fortunate enough to come
back here hope that we will find in the Fourth Council of State the same
genial good-fellowship as we have in this one. (Applause.)

*Tae HoNouraBLE Mr. P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : Sir, may I as a junior Member of this House join in
the tributes which have been paid to you this morning. This is the last
occasion on which the present Council will sit and in a few days we shall be
engaged in our elections. 1t is fitting therefore that we should say before we
disperse what we feel about you. It is embarrassing, Sir, to say all that one
feels about you in your presence, but I would ask you to believe, Sir, that
what we are saying comes from the heart and that there is no element of
exaggeration in what we are saying about you. You, Sir, have had a great
career. You have had a rich and varied life. You have achieved great dis-
tinction in various walks of life, law, business and politics. You were,
Sir, a very distinguished Member of the old Imperial Legislative Council,
a contemporary of Gokhale, of Surendranath Banerjee, of Wacha, of Pandit
Madan Mohan Malaviya and Bhupendranath Basu ; and you were a signatory
to the famous Memorandum of the Nineteen which eventually led to the
mission of Mr. Montagu and the introduction of the Montagu-Chelmsford
Scheme. You were in your non-official days an able and distinguished fighter
of public causes. You have been a Member, a distinguished Member, of
this Council, since its birth and you were appointed its President in 1932.
You were its first non-official Indian President and worthily, Sir, if I may
say so with respect, you have filled that great office. You have been able,
impartial, just and courteous as our President. But these qualities, great
as they are, are not precisely the qualitics which have endeared us to you.
They are qualities which may win people’s respect, but they are not precisely
the qualities which win what is much more difficult, people’s affections. You
have won, Sir, not only our respect, but also our hearts. You are not only
respected by us, but, if I may say so, loved by us. (Hear, hear and Applause.)
What is the secret of your success? The secret of your success, Sir, is that
you are one of God’s gentlemen, incapable of a mean thought, of a harsh
word or an unkind deed. We have always looked up to you not only as our
President, but as our best friend, guide and philosopher. You have ruled us
through our hearts. You have added, Sir, dignity and prestige to this Coun-
cil. It was, we know, at great sacrifice that you accepted this position
and we have marvelled at the extraordinary capacity which you have shown
for hard work. Even when some of us, younger men, feel tired and go to the
lobbies and have a smoke, you go on, Sir, listening to our speeches, attentive
to every word that we utter, alert, vigilant and watchful. You have been,
Sir, a great President, the greatest President that this Council has ever
had. (Applause.) And I am sure it is the unanimous wish of this Council
that you may continue to preside over it for many many years more to come.
(Applause.) We hope, Sir, that should the opportunity present itself to you—
and we are sure it will—you will not refuse to guide the deliberations of this

* Not corrected by the Honourable Member.
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Council at such a critical juncture. Sir, may I say that we are thankful to the
Leader of the House for the great courtesy and spirit of accommodation that
he has always shown. We are also obliged to our official colleagues, to His
Excellency the Commander-in-Chief, to the various Secretaries, to the
Chief Commissioner of Delhi, to the Chief Commissioner of Railways, for the
kind help that they have always given us. Sir, we in this Council have a
friendly atmosphere and we should be sorry if that friendly atmosphere
disappeared. Sir, it has been a pleasure for us to work in this Council and
whether we come back or not to this Council, we shall always look with pride
and pleasure to the days that we have spent in this Council.

Sir, I join in the tributes that have been paid.

Tre HoNouraBLE Sarver MOHAMED PADSHAH SaniB BaHADUR
(Madras : Muhammadan) : Sir, I associate myself with what has been said
by the Honourable speakers who have preceded me in giving expression to
the grateful appreciation of the excellent manner in which you have discharged
your onerous duties as the President of this House. Sir, before you entered
upon this high office, you had for years been one of the most popular and
esteemed Members of this Council. You had, Sir, already distinguished
yourself in various fields of activity and had to your credit great services—
a brilliant record of great services—rendered to the country for nearly a period
of half a century. Sir, in your profession as a lawyer, in your career as an
industrialist, as a pandit of high finance, and lastly, and not the least, as a
politician and a parliamentarian, you had already earned a reputation—in
everyone of these activities you had earned a reputation, which seldom
falls to the lot of other individuals who devote their whole lifetime to the
pursuit even of one of these careers. Therefore, Sir, it was patent that when
you accepted this office, you accepted it at a considerable sacrifice. Great
as was your sacrifice from the point of view of businesz, from the point of view
of material gain, you made no small sacrifice in allowing yourself to be muzzled,
as you said the other day at dinner, for all these years. It would of course
have cost no small effort for one like you to have sat unconcerned in your
Presidential Chair, when storms of controversies raged round about you and
perhaps arguments were vehemently advanced, which in the fulness of your
knowledge and experience you knew were not quite well-founded. Sir, a
keen debater like you would have found it to be the hardest exercise of
patience and self-control to have refrained from entering into the arena and
taking part in the dialectical fencing which was going on around you. But,
Sir, the cause which you wished to serve was well worth the sacrifice that you
have made and in serving this cause we are glad to find that you have achieved
the same success which you have achieved in every other work on which you
had launched, and this success was always achieved by you by dint of your
capacity, your sincerity and the honesty of purpose which you always brought
to any task which you ever undertook. Sir, not only did your appointment
open up a new chapter in the history of this august body, it being the first
appointment of a non-official President for this House, but you were able,
by all that you did achieve during the tenure of your office here, to fill up the
first pages of this chapter with such glory and splendour that the traditions
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that you have set up would be well worth being preserved and followed in the
Legislatures which will be set up in the new reforms.

Tug HonNouraBLE THE PRESIDENT : I shall thank you all to be as
brief as possible and save my blushes!

Tre HoNouraBLE Sarvep MOHAMED PADSHAH Sanms BAHADUR:
Sir, as my Honourable friend Mr. Sapru has said, we feel embarrassed in your
Presence in paying you the tribute which is really your due and which you

deserve by virtue of your capacity, character, breadth of view, kindliness and
genial disposition.

Sir, I will close my remarks by saying that this Council which is going to
enter upon a more useful career under the new reforms, this Council was able
to build up its claim to the greater power which it is going to be invested
with by much that it was able to achieve under your guidance here. You,
Sir, have enlarged the scope of the work that is being done in this Council.
You have invested the non-official work that is done here with more dignity
and by giving it as much encouragement as it was possible for you to give it.

Sir, it is a copious record if anyone attempts to enumerate all that you have
done both in this Council and outside, and I willend my observations with
reference to you by simply joining in the good wishes that have been expressed

by the previous speakers and wishing you long life, health, every happiness
and prosperity.

Before I sit down, Sir, I would take the opportunity of bidding good-bye
also to my colleagues in this House. First of all, Sir, I would in particular
express our grateful thanks to the Honourable the Leader of this House who
has always been ready to accommodate the non-official Members of this House
in the disposal of the non-official work not ounly by securing us additional days
but also by consenting to sit for longer hours in this House and adjusting the
business in a way so as to give us more time for the disposal of non-official work
here. I am grateful also, Sir, to the other officials, His Excellency the Com-
mander-in-Chief, the Secretaries of all Departments, the Chief Commissioner
of Railways, and all the officials here who, whenever it was possible for them,
were always found ready to help us and accommodate us.

Lastly, Sir, and not the least, I express my grateful thanks to all my
other and non-official colleagues in this House from whom I have always
received nothing but kindness and courtesy. We have, Sir, in this House,

in spite of our differences on public questions, been able to carry on as
members of a happy family.

TrE HoNoURABLE DiwaN Banapur Stk RAMUNNI MENON (Madras :
Nominated Non-Official) : 8ir, I feel I cannot let this occasion pass without
making a few remarks. Two thoughts are working in our minds today, both
having their origin in our knowledge of the Council’s impending dissolution.
One is that you will soon cease to be its President. It has been said of Mark
Twain that on reading his obituary in the daily papers he promptly
announced that the report of his death was an exaggeration. I shall not
commit the indelicacy, not to say the impropriety, of anticipating the decision



FAREWELL SPEECHES ON DISSOLUTION OF THIRD COUNCIL OF STATE. b3b

on a matter which rests partly in your own hands and partly and primarily in
the hands of His Excellency the Governor General. But I may be permitted
to express the hope—a hope which I am sure is shared by all Members of this
Council—that the future course of events will prove that our apprehension of
your demise as our President is altogether groundless. Indeed if our prayers
and wishes can determine the course of destiny, I am sure that the next Council
will find you adorning the Chair which you have filled with so much distine-
tion during the last four years.

The other thought which comes up in the mind is the uncertainty in
regard to many of us as to our return to the next Council. I therefore take
advantage of this occasion of leave-taking to express my great gratitude to the
Leader of the House for his unfailing kindness and courtesy and to you, Sir,
my great esteem, and my appreciation of those great and varied qualities
which you have shown in the discharge of your daties as our President.
Opinions may differ as to the utility of this Council, under its present consti-
tution, as an organ of the State. But I think there will be universal approval
of the atmosphere of dignity, courtesy and tolerance in which its delibera-
tions are conducted. Many factors have doubtless contributed to this atmo-
sphere, but I think I may say without fear of contradiction that the most
dominant of them is your own personality. I shall not embarrass you by
referring to this subject inany detail, but I think I shall be lacking in apprecia-
tion if I do not mention the knowledge, experience and tact, the fairness and
impartiality which you have brought to bear upon your great and onerous
task and which have contributed so largely to the smooth and efficient
working of this Council. Your consideration for the new Member has always
been one of your obvious traits. No Member can ever forget the patience,
sympathy and kindness which you extended to him when he rose to make his
first speech. I have sometimes thought that you possess the gift of making
the dumb speak.

People with some knowledge of men and affairs can readily tell 2 good
thing or a bad thing when they see it. There is a story told of a certain
Persian king who was asked to adjudicate between the claims of two rival
poets to a prize. The king listened very patiently to the recitation of his
poem by one of the rival claimants and without any hesitation awarded the
prize to the other. Examples of the converse of this story are often found in
practical affairs. We all know that we possess a very good President in you
and that it will be difficult, if not impossible, to get another who can fill the
Chair as worthily as yourself.

Before I sit down I should like to express the hope that the tradition
which has been built up in this Council and to which you have so very largely
contributed will grow and flourish under your wise guidance in che short
period of time that lies between us and theinauguration of the Federation
and that it will provide stimulus and inspiration to the reformed Council
in its tender years.

Tee HoNoUraBLE Sir DAVID DEVADOSS (Nominated: Indian
Christians) : 8ir, it would be tedious, though it may be pleasant, for me
to repeat all that has been said by other Honourable Members of this
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House. I confine myself only to one or two points. In the first place, you
are the guardian of our privileges and our liberties. On a memorable
occasion, Sir, you protected our rights against encroachment by the
Executive. After spending weeks in the other place—I will not say wasted,
because they were not the people who wasted, but other people wasted the
time—after spending several weeks, they came here and wanted a Bill to be
passed in a few hours. You, Sir, very rightly protested against that, and ever
since that, I believe the Executive has not been trying to encroach upon our
privileges. That is an achievement which will go down to future generations
as one which redounds not only to the credit but to the honour of your
place.

The second point is this. Sir, the Chair is supposed to have a soporofic
effect on its occupants. As has been observed by the Honourable Mr. Sapru,
many Members of this Honourable House find it exceedingly difficult to stay
for half an hour in their seats and they go out either to have a smoke or a chat.
You have been sitting for several hours. One day you sat from 10 o’clock
in the morning to 6-30 in the evening. It is not at all an easy thing to do.
People who have been occupying chairs, Sir, not only in the Legislative
Assemblies but in other places, would be able to bear testimony to the fact
that when they are elevated to a chair, especially when the chair is on a higher
level than the benches of the other people, there is a tendency to have forty
winks especially after lunch. You, Sir, never allowed your attention to
slack for a moment ; whether it be the subject of the Khewra mines of our
Honourable Raja, or whether it be animal nutrition of some of our Rajas
here or some other knotty conundrums relating to finance of the Honourable
Mr. Hossain Imam, you were always ready to pull up when they strayed from
the point. Sir, it is not an easy matter. It is a matter for great congratula-
tion, especially when you have been hard worked, that you should follow the
discussion so closely and pull up whenever necessary. Sir, the Council of
State would be unthinkable without you, Sir, as President of it (Applause)
and I hope that when the new Couucil meets, you will be asked to adorn it
as its President. With these few words, I should like to say that we really

feel very grateful for all that you have done for us here, inside as well as out-
side.

I may also say a word or two about the Honourable the Leader. He has
been very kind to us and has in every way met the wishes of the Opposition.
If we are sitting here today, when all the official business was over two days
ago, we are doing so simply to oblige eur Muhammadan friends; otherwise,
we would have gone back to our places on the 15th of this month. We are
here to pass a Bill—I do not know how it will work. The future alone will
show. These trusts, it has been my experience, are mismanaged, and it is
a good thing that the Muhammadans have thought of having a law which
would enable them to see that these trusts are properly managed.

With these few words, Sir, let me take leave of you and the other Honour-
able Members of this House.



FAREWELL SPEECHES ON DISSOLUTION OF THIRD COUNCIL OF STATE. 537

Tre HoNoUrABLE Mr. R. H. PARKER (Bombay Chamber of Commerce) :
Sir, one of the ablest of my Indian friends some time ago said to me that he
regarded the greatness of England as due very largely to the fact that there
were 50 many men there who were willing to put aside their own interests and
perform a public service. If I may say so with great respect, you have shown
that attitude inlife. In my early days, I decided to have nothing to do with
politics with the result that when I came here to Simla for the first time last
year, I was completely unacquainted with parliamentary procedure and public
speaking and I asked an Indian friend of mine if he could put me on to any
line of thought or book which would guide me as a “ young legislator ” and
he replied, “ All you have to do is to ask Sir Maneckji Dadabhoy ”. That
I have always done, as you know, Sir, and I have always found you, Sir,
extremely kind in every possible way. I would like also to say that the
Members of the Government benches have always shown great consideration
to me and given me every help.

Tre HoNouraBLE Rasja GHAZANFAR ALT KHAN (West Punjab *
Muhammadan) : Sir, like my Honourable colleague Mr. Sapru I am also
speaking as a junior member. I must confess that in spite of my being seven
years in the other place, and two years in the Council of State, up till the last
Delhi session I did not know whether the Council of State had an elected
President or a nominated President. I can assure you, Sir, that from the way
in which you treated us, we always considered that no elected President could
have done better. (Applause.) If the Governor General had loft the choice
to us, we could not have elected any other person except yoursclf to the Chair.
To form a correct idea of what changes have taken place in the Council of
State, one has to go back four or five years. Before I crossed the efficiency
bar and was promoted to this House, I used to stand on the balcony of the
Legislative Assembly and at about 20 minutes past 11, a long row of
rickshaws with coolies dressed in beautiful uniforms used to pass with their
faces towards the Mall, and on inquiry it was always found that the Council
of State had finished their work and adjourned. Whenever we saw the Council
of State rickshaws pass after 12 o’clock, we thought that something extra-
ordinary had happened. Now, we have been sitting here, particularly on non-
official days, up to 5 o’clock every day, and it is mostly due to our having the
privilege of having a non-official Chairman who is always anxious to help us
in every possible way to bring forward non-official legislation. This welcome
change in the Council of State can also be attributed to the formation of the
Opposition Party in this House, and I would be failing in my duty if on this,
the last occasion, I did not express my great appreciation of the formation
of the Progressive Party or the Opposition Party in the Council of State. I
understand this Party was formed only four years ago. It is not easy to form
an Opposition in a House like this and I must pay my highest tributes to the
Honourable the Leader of the Opposition Party, Rai Bahadur Lala Ram Saran
Das, on his success in forming a real opposition party in this House which is
to a great extent responsible for making the debates in this House irteresting.
However mild that opposition may be, the existence of an Opposition Party
in the House always adds to the value of its debates and deliberations.
Government should never be afraid of an opposition party so long as my
Honourable friend Sir Josna Ghosal is the Whip of the Goverrment Party,
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whose great popularity and whose entertaimments in New Delhi will always
attract more people to the Government side than on the side of the Opposition !
Sir, T will not say much about the Leader of the House. The only wise thing
which the Government have been doing consistently for the last 16 years is
always to pick out the best of the Executive Councillors and to appoint him
Leader of the Council of State. I know the Honourable Sir Muhammad
Habibullah, the late Sir Fazl-i-Husain and now our present Leader, and I
am sure all Honourable Members will agree with me that no other Member of
the Viceroy’s Executive Council would be more fitted to be Leader of this
Honourable House than our present Leader. I may further submit that we
have luckily as Members of the Government those valiant Secretaries who really
run the Government of India. However brief their replies to our questions
they give us the impression that they mean to do what they say. That would
not be the case if the reply was given by an Executive Councillor. And the
Honourable the Chief Commissioner for Railways couches his replies in such a
way that although he always refused what I asked I feel somehow indebted
to him! This small pink book of Standing Orders of 108 pages contains such
matters as even thoso people who have been in the Legislatures for a number
of vears have still to look up every ten minutes and still make mistakes, we
are grateful to the Secretary of the Council of State, Mr. Lal, who always readily
helped us and was always obliging. Sir, we shall always remember with grati-
tude the kindness, the sympathy, which you have meted out to us, and Ican
assure you that I am not talking conventionally when I say that, provided
you are prepared to make further sacrifice for a period of two or three years
before the new constitution comes in, His Excellency the Governor General

will be placing us all under a heavy debt of gratitude if he will ask you to
again to occupy this Chair.

Before I sit down I must express my thanks to Rai Bahadur A. L. Banerjee.
I am sure I am voicing the feelings of all the non-official Members that so

far as our conmection with the office is concerned he has always been very
courteous and sympathetic.

Tae HoNoURABLE Kuan Bamapur Dr. Sir NASARVANJI CHOKSY

(Bombay : Nominated Non-Official) : I cordially associate myself with the
sentiments——

Tre HonouraBLE THE PRESIDENT : 1 do not wish to prevent Members

from expressing their sentiments, but I must request them once more to be
very very brief.

Tae HoNouraBLE KEAN BaraDUR DR. Sir NASARVANJI CHOKSY :
I do not propose to take long. I cordially agree with all the sentiments which
the Honourable Members have expressed. You have, Sir, occupied an eminent
position in the Legislature of India and by your dignity, cordiality,
impartiality and fairness you have evoked the love and esteem of the Honour-
able Members, nay, you have enhanced the prestige of the Chair by follow-
ing its traditions and have added fresh lustre to its dignity and great
position. As regards your relations with Honourable Members, Sir, permit
me to say that they have always met with impartiality and fairness at your
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hands, a fact that has been conspicuous in the deliberations of this House
I cannot however help saying that the deliberations in this House must have
imposed a considerable strain upon your physical energy, not to say patience
and powers of endurance. I am really surprised that you should have
continued for hours together to keep the Chair and to give close attention to
each and every point that arose. The Council has been happy in a President
who has upheld its rights and privileges. Although in parting with yvou, Sir,
we express our gratitude for all that you have done for the Council, we do
hope that when the new Council assembles, you will continue to adorn the
Chair with dignity and prestige. @~ We bid you good-bye with all gratitude
and cordiality.

One word as to the Honourable the Leader of the House. During my
experience of four years I have never come across an occasion when the
Honourable Leader of the House has expressed such sympathy towards a
Member moving a Resolution as he has been to myself. I was very agreeably
surprised at the way in which he expressed his sympathy and cordiality
upon a question which was of great importance to all India. Need I say I feel
extremely grateful to him.

With these words, Sir, I again wish you all happiness and prosperity.

Tre HoNoUraBLE Raja CHARANJIT SINGH (Punjab: Nominated
Non-Official) : I should like to associate myself with the sentiments which
have been so eloquently expressed by my Honourable friend the Leader of the
House and other Honourable Members. I have had the privilege of
knowing you, Sir, for very many years, and I can confidently say that there is
no Member who has rendered more patriotic or more far-reaching services to
the Government and country. Since your elevation to the Chair, which was
once occupied by such great men as Sir Alexander Muddiman, Sir Montagu
Butler and Sir Henry Moncrieff Smith, you have not only upheld the great
traditions of your distinguished predecessors but have also added fresh lustre
to it. You have been, Sir, a vigilant guardian of the honour and dignity of
this House and we are very grateful to you for the courtesy and consideration
you have always shown to us.

TeE HoNouraBLE Mr. BIJAY KUMAR BASU (Bengal: Nominated
Non-Official) : I will be very brief and I would not have risen, except to
associate myself in this very pleasant task of bidding you and the other
Members of this Council good-bye. Otherwise, I would be in a minority as
Ifind most of the Members have spoken and I am always afraid to be in a
minority. But, Sir, as you have pointed out, it is useless for us to say things
which may tend to make you blush. I consider it as awkward to praise a man
to his face as to abuse him behind his back. So I will, Sir, only associate
myself whole-heartedly with the sentiments that have been expressed so far
as you are concerned and the other Members of the Treasury berches by the
other speakers and shall not repeat them to your face. I wish you, Sir, health
and peace of mind during the years to come.

Tae HoNOURABLE Nawas Mauik Sir MOHAMMAD HAYAT KHAN
NOON (Punjab : Nominated Non-Official) : I beg to associate myself with
all that has been said by the Honourable Leader of the House, the Honourable

Ms88Cs D
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Leader of the Opposition and the other Honourable Members. Sir, we, the
nominated Members, are particularly very thankful to you because we
received just as much courtesy, justice and fair treatment from you, Sir, as

any other section of the House. I also thank the Honourable Leader of the
House and the Secretaries for their courtesy.

Tae HoONOURABLE PrINCE Arsar-uL-MurLk MIR7ZA MUHAMMAD
AKRAM HUSSAIN Barapur (Bengal : Nominated Non-Official) : I am not
aman of speech, and so there is not the least fear of my speaking at any length
on this day. I have maintained silence throughout this session as well as in
the last, but there are occasions when one feels tempted to break the monotony
of his practice and to speak a few words, particularly on this day when our
hearts are tender and we feel regret in parting from so many good friends,
particularly you, Sir, as the head of the Council of State. I was associated
with you, Sir, six years ago as a Member of the Council of State, when you
were my colleague ; and it was then that I learnt to respect you for your
views, your sincerity of purpose, which I admire. It is a matter of great joy
that there is no conflict of views since you have occupied this Chair. You
are the same person, the same sincere and honest person, that you were when
you were an ordinary Member of the Council of State. You have shown to
us courtesy and sympathy which we all appreciate and admire, and I feel it
difficult to use words, because so many people have said so much and used so
many words that I can hardly find myself able to express the sentiments
of appreciation with which I am filled. I wish you, Sir, a long, healthy and
useful life, and I am sure that if opportunity presents, as I am sure it will
present itself to you, to do service to your country, you will not be diffident in

accepting the offer so long as God gives you power and strength to do your
duty to your country. (Applause.)

Sir, as regards the Leader of the House with whom I have been associated
for two sessions, I cannot but express my great admiration for the consum-
mate skill with which he has dealt with the many questions that have come up
in this Council and presented Government Bills and Government cases. The
Government benches are full, Sir, with the pick of the Civil Service and
everyone of them is a past master in the art of argument,—and argument
which brings conviction to many of us in this Council. I am sorry we have
to part with them and I wish them, particularly the Leader of the House,
a healthy, happy and prosperous life and T hope that the relations which have
existed between the Leader of the House and the Members of the Council of
State, the relations of amity and goodwill shall always continue.

Turning, Sir, to my right, I cannot refrain from expressing my admi-
ration of the way in which the Leader of the Opposition, Rai Bahadur Lala
Ram Saran Das, has done his duty. (Applause.) The way in which he
has opposed Government has taken away all the stings of opposition ; and on
the benches on his left, we have two very promising young men, I mean Mr.
Sapru and Mr. Hossain Imam, who are shaping so well that I have no doubt
that many of us think that they are destined to fill more important places
and to do greater service to their country than they are doing at present.
Before me, Sir, sits a man from the Punjab, the Honourable Raja Ghazanfar
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Ali Khan, with whom also I was associated before as a Member of the Council
of State. He was then not the same Raja Ghazanfar Ali Khan that he is
today. He has developed his skill in debate to a considerable extent, and
when he gets up he commands our attention for the way in which he deals
with the several questions in which he has interested himself. T wish you,
Sir, and all the Members of the Council of State good-bye and farewell.

*TuE HoNourRABLE Kman Bamapur SHAMUS-up-DIN HAIDAR
(Bihar and Orissa : Nominated Non-Official) : Sir, I feel I would be lacking
in my duty if I failed to join my Honourable colleagues in expressing our
feeling of great and genuine respect for you. I confess I am not an old Member
of this House like most of my Honourable friends and have therefore not the
privilege and pleasure of knowing you longer. But, Sir, during the short
space of a year and a few months that I have been here, I found that your
remarkable personality, your acknowledged ability, your able and just rulings,
your encouragement to new Members, your uniform kindness and your
proverbial hospitality, have not only endeared you to all the Members.of this
House, but have tended to raise you in the esteem of everyone, both inside and
outside the House. We are aware, Sir, that the duties of the President are
by no means of an easy character and it would not be wrong to say that
that duty has been performed by you, Sir, in a manner worthy of your high
reputation and of which every Indian ought to be proud.

Sir, I do not wish to take up more of the time of the House after all that
has been said by my seniors, and will therefore end my tribute of respect })y
humbly and earnestly begging the God of the East and the West to spare
you for many many years to come and to bestow on you and your family all
that is noble and good. (Applause.)

Tue HonouraLe THE PRESIDENT: (Applause.) Honourable
Members, this brings to an end the labours of the Third Council of State.
This has been a remarkable Council in many ways, and that has been due
to the contributions many of you, both individually and collectively, have
made towards the discussions of many absorbing and important problems
that have come before us during the last four years that I have presided over
this Council. In the first instance, you would like to know the nature of the
work done by you and I would therefore in a few words—I do not propose to
detain the Council—but will give you a short resume of the contributions
made by Members. Altogether eight sessions of this Council have Dbeen
held. Altogether I had before me for disposal during these four years 1,900
questions for admission, out of which I admitted 1,548 only. Itisa fa}rly
large number and the proportion also is large. The number of questions
answered, as I have said, was 1,548. The number of notices pf resolutions
which were received were 250. The number of resolutions discussed were
135. The number of Bills discussed were 111 and the number of Acts passed
were 89 ; three Bills certified by the Governor General were also passed, and
the number of Adjournment Motions—to my great satisfaction I say—-r?ce'wed
were only seven, and four were disallowed and three glisgussed- This is no
mean volume of work. In a premier House like this, it is the quality that
counts and not merely volume of work. Quantity has no place in this
Chamber. I feel extremely gratified particularly over the small number of

% Not corrected by the Honourable Member.




542 COUNCIL OF STATE. [17rr Ocr. 1936.

[Mr. President.]

Adjournment Motions. I compliment the Council for having exercised that
power, that privilege, which is given us with so much caution, with so much
consideration and with so much moderation. Elsewhere we have noticed
hundreds of Motions of Adjournment have been made on all and every trivial
matter of business, whether they were pertinent to the proceedings of the Council
or not. But here you have exercised this privilege with the same circum-
spection and discrimination which has been displayed by the House of Commons.
1 particularly refer to this matter because it is a very important and serious
matter, and I am of opinion that no Member of the Council is authorised or
permitted to take up the time of the Council by moving Adjournment Motions
indiscriminately. The practice which you have adopted is an example to all
the Legislatures in India and the way in which you have treated this great
privilege and exercised it with such caution commends you to the whole
country. I shall not detain you very much longer. You have very kindly
expressed sentiments which I very highly appreciate and esteem. I have
been tremendously touched with the sentiments expressed by many of you
but I can say only one word in connection with that. Whatever little success
I may have attained as your President is all due to you and not to me. When
I first took charge of my office, I begged of you all, both officials and non-
officials, to support me in the important task which destiny marked out for
me. I was very diffident of doing any good work in this Council. I may
honestly confess that at times in the beginning I felt very nervous but it was
your co-operation, your willing help and assistance, your obedience to the
rulings of the Chair and your generous regard for me that has helped me in
discharging my duty. I may say that I shall miss you all. I cannot say
what will be the composition of the new Council of State. Many of you will
be attracted to your provinces, and I think you can serve your country
better by some of you joining your own Councils in the provinces. Many of
you will stand for election to this Council. Many of you will meet with success
and come back here. As I know very well, some of you have an almost
certain chance of coming back to this Council on account of your long
association with this Council and on account of the good work which you
have discharged here and on account of the position which you occupy in
your own province. But the election turmoil will soon be over. I wish you
all success in your efforts. But I ask you not to despair if you are defeated in
the elections. There are many and more important avenues of service
outside this House and if yourone aim and objectis to serve your country,

that can be done in this House or elsewhere or in the local or Provincial
Councils.

One thing I must say. I. would be ingratitude on my part if I did not
express my opinion as regards the work this Council has performed. I say
without hesitation and without fear that the level of speeches in this Council
has always been very high as compared with many Indian Legislatures. The
tone and manner and the courtesy with which the Members have throughout
acted is an example to other Councils. Ishould like to say much on that
subject but I must say that I am gratified with the testimony which His



FAREWELL SPEECHES ON DISSOLUTION OF THIRD COUNCIL OF STATE, 543

tixcellency the Governor General has given to the Members of this Council.
His Excellency said, speaking of the Council of State :

“ Consisting as it does of Members of proved experience in many walks of life, it8
balanced judgment on the problems that have come before it and the pains which it has

invariably taken to reach a just and objective decision on the many controversial issues
with which it has been faced entitle it in a high degree to our gratitude and our esteem .

No such tribute to my knowledge during the last 30 years in the Legis-
lative Council has ever been paid by the Governor General to any other
Council. It is a feather in your cap. I hope that the great traditions which
you have established, the great reputation which you have achieved, will be
more firmly consolidated and will also serve as an example to your successors,
whatever may be the position of that House, and that the next Council
like you will work for the benefit and advancement of the country.

I again thank you for all kind sentiments you have expressed. Your
approbation is my best reward. 1 will now wish you all good-bye and I will
deem it a privilege if, after I have adjourned the Council, all the
Honourable Members will come up to the Chair and 1 will regard it as a
token of our everlasting friendship if you will kindly shake hands with me
before you leave this Chamber. (Applause.)

The Council then adjourned sine die.
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graph, 22nd line, for * further ”
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Archaeological ‘ excavations  at
é(zorkai, Madras Presidency. 21-

Pag'r'n_ent of municipal water and
rainage f

tax in tespect of the
BSolar Physics Observatory build-
ings, Kodaikanal. 21,
Resolution re—
Advance of
zemindars.

Central Board of Public Health.

Prevention of the
communism. 125.26,

long-term credit to
346

‘glowth  of

. “rpe
DIRECTOR OF ARMY AvDIr—
See ‘“OFFICE OF THE —". ...
DisTrICT BOARDS—
Question 7e cabtonments
Northern Command and under the
jurisdittion of ~— and municipal
committees” Yo which the Canton-
ments Act has been extended. 168.

in the.

' Dow, HoN. Mr. H.—' o
Chittagong Port (Amendment) Bill—
ﬁoﬁﬁ; gto consider. 505-06.
Motion to pass. 506.
Control. of' Coastal Traffic of India
Bill—
Mlotion to circulate. 154-57.
Indian Companies (Amendment) Bill—
Motion to consider. .

Indian Rubber Control (Amendment)

Bill—
Motion to consider. 501-02.
Motion to pass. 502

Indian. Tea Cess (Amendment) Bill—
Motion to consider. 497-98.
Motion to pass. 500.

Indian Tea Control: (Amendment)

Bill— s -
Motion to consider. 503-04.

Motion to pass. 504.
Oath of Office. 6. .
Resolution re recommendations of the
Tariff Board on the cotton industry.
331-33.

DRAINAGE AND WaTerR Tax—
See ‘‘MuNICIPAL ——",

DUFTRIES—

estion re rent charged for quarters
Q';or —— and peons in Simla and
Delhi. 515.

Duraxp Foorsarr TOURNAMENT—

stion re incident at a football
Ques l(moof the —— on the 30th
.September, ]1936.

DurcaHR KEWAIA Sanee Bor—
See ‘“—’ under “‘BmL’.

Durra, Ma. RASIK RANJAN—

.Question Te , postal employee,
Jalpaiguri postal division. 2'4’3-44.

Doy (res)—

Questlbﬂ re—

—— on dye-stuffs, 91. .
Loss in customs income on. iron and
steel goods due _to. reductiom' in

rates of ——-by the Iron. and
Steel Duties Aet, 1934. 165.
See “Excisge —’.
See *‘ImMPORT —"’,

Question re duty om — o ‘
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East INDIAN Ramnway—
See “——" under *“RALwax(s)”.

EDUCATION—

Question re grant to provinces for —.

31-33., .

See “INDIAN —"’,
T
ELECTIONS—

Question re termination of the life of

the present Legislature, establish-

ment of the Federal Legislature and.

holding of —— to the Council "of
State under the New Constitution.
20.

Evrecronray RoLr—
‘Question re—
Inclusion of women voters in the
—— of the Council of State. - 252.
“Women voters on the —— of the
Council of State. 515-16.

BMPLOYMENT—
Question re —— of candidates: who
failed in handwriting. 282.

ENLISTMENT—
Question re—

—+— of Muslim Jats and Gujars in
the Indian Army from the Rawal-
pindi recruiting area. 172

BRuling out particular classes from
—— in the Indian Army by -offi-
cers commanding regiments. 170.

Steps taken to sapply to officers
commanding regiments gist of the
debate on the Resolution re ——
of Sayyads in the Indian Army.
170-71.

EUROPEANS—

Question re—

Number of —— and Indians re-
cruited to the Indian Civil Ber-
vice during the last: five calendar
years. 158-60.

Number of —— and Indians recruit-
ed to the Indian Medical Service
during ‘the last five years. 161-62.

EXAMINATION—

»Q}uea:tion re — of the late Staff
~-7S:lection Board held: in 1922. 373

Excrse Dury— proas

Question re— A

—— on vegetable compounds. 93.
Statement (laid on the table) re —

collected .on Khandsari sugar. 376..
Excise Dury oN PETROL—
Question re annual income de.rived.

from —-, etc., etc.

Executivi COUNCIL OF THE GOVERNOR
GENERAL— :
‘Congratulations to Mr. T. A. Stewart

on his appointment as & Member of
the ——. 193-94,

EXTENSION OF SERVICE— '

Question re —— to Government. ser-
vants. who have attained 55. years of
age. 277,

Extea DrpantmextaL BrAncH Posr-
MASYER, SAONTALPUR—
Question re—
Community to which the —; Jal-
paé.gnn Posta"l; Division, belongs.
24 o ol TA

Misappropriation ef  Government
money by the- ——, Jalpaiguri
Postal Divisien. 241-42.

Ez-Uxiversrry Tramning Coreps Meu-
BERS—
Question re —— in urban infantry.

F

FacToRriES (AMENBMENT) Brir—
See “\‘-—-—"W’"T;‘under “BrLL”’
FARES—
See ‘‘CONCEssiIoN ——'.
See “RaiL 'Moror ——'’.

Funﬁiu”sﬁﬁcnns—
—— on,-the dissolution of the Third
Council of State. 529-43.

Fazr-1-Husaiy, Kman Bamapte  Mun

connection

Expression of regret in
6-14.

with the death of ——.

FEDERAL LEGISLATURE—
Question r¢ termination of the life of
the “present Legislature, - establish-
n;ent of the ;bf— G:Ind holding of
elections to the' Council of State
under the New Cétistitution. 20.
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FEDERATION—
Question re—
Inauguration-of —. 284. .
Probable date of the inauguration
of the —. 28.

FEES—
See ‘“‘Licenc —’.

Fri—

See “INDIAN EDUCATION™.
- See *‘INDIANS’’.

FINANCIAL - ADJUSTMENT BETWEEN INDIA

AND - BurMA—

See ‘‘AppricaTION  CoMMITTEE  ON
"

FINANCIAL ADVISER—

'Question 7¢ appointment of a — in
the Foreign and Political Depart-
ment. 279,

FINANCIAL SETTLEMENT BETWEEN BURMA
AND THE FEDERATION oF THE BSHAN
STATES— '

See *“‘COMMITIXE FOR THE ——''.
Fmsr Bompay (Parst) Ureax ~INTAN-
TRY—

Question re ——. 245.

Fmrst DIvisioNn—

Question re promotion of clerks quali-
fied for the —— in Attached ces.
374-75, 431-38.

Froops—
Question re—

Bridges damaged by —— on the
Bengal and North-Western and
East Indian Railways. 22-23.

—— in the United Provinces. 23.

Heavy —— in India. ~ 96.

FLOOD-STRICKEN AREAS—
Resolution re relief to —— of the

United Provinces. 38-48.

FooreaLL MATcE— .

Question re incident at a - of the
Durand Football Tournament on the
30th September, 1936. 380.

FoREIGN AND PoOLITICAL DEPARTMENT—

Question re— »
Appointment of a Financial Adviser
in the —. 279, S

Appointment',of an Indian to the
Central Cypher Burean, —. 279.

ForeioN AND, PoLiricaL  DeparTMENT—
contd. ! 5
Question re—contd.
Appointment of Indians to superior
posts in the —— 29

Normal strength of the  Central
Cypher Bureau, —. 279-80.
Strength of officers in the ——. 278-
9.
FrEIGET WAR—
Question re —— in the Indian coastal
traffic. 95.
G
GENERAL CLAUSES (AMENDMENT) Brir—
See “—"" under “Bmyr”.
Geneva  CoNVENTION  IMPLEMENTING
BILr—
See “——" under “BmL”.

GHAZANFAR ALl KHAN, HoN. Raja—

Cantonments (Amendment) Bill—
Motion to -consider. -256-61, 264,
266

Motion to pass. 268-T1.

.Code of Civil Procedure (Amendment)
Bill (Amendment of section 51)—
Motion to comsider. 511.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of section

Motion to consider. 216.
Durgah Khwaja Saheb Bill—

Motion to consider. 238, 290-94,
308-13.

Consideration of clause 2. 314.
Consideratjon of clause 4. 316.
Consideration of clause 5. 317.
Consideration of clause 7. 318.
Consideration of clause 11. 318.

- Consideration of clause 14. 319.
Consideration of clause 17. 319.

Consideration of clause 18. 320.

Consideration of clause 19. 321.

Motion to pass. 321-22, 323.

Motion to consider . amendments
made by the Legislative Assembly.
518-22.

Expression of regret in connection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 12.

Farewell speech of the —— on the
dissolution of the Third Council of
State. 537-38.

Point of Order raised by the —— as
to whether it iz not necessary to
obtain the consent of Members
before proposing their names for
a Select Committee. .

Question re—

Damage caused by the Salt Range
and Khewra Salt Mines to Agri-
cultural Lands. 173.
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GrAZANFAR AL1 KHAN, HoN. Rar—
contd. e
Question re—contd. .,

Damage. cansed to agricultural lands
l%' the Khewra salt mines. 172-

Enlistment of Muslim Jats and
Gujars in the Indian Army from
t},;g Rawalpindi recruiting area.
172.

Bxtension of the Cantonments Act
to certain villages in the neigh-
bggrhood +of Jhelum Cantonment.

General desire of miners that the
name ‘‘Laboar Union® be changed
to ‘‘Miners’ Union". 174.

Grant of provision passes to em-
-ployces in the Rawalpindi Divi-
sion, North Western Railway.
174-75.

Number of miners’ books confiscated
during the last three years. 174.

Number of Punjabi regiments which
enlist Sayyads. 171,

Number of regiments that used to
.enlist Sayyads before and during
the war but who do not now do
“so. 171.

Number of regiments which enlist
Punjabis have Sayyads as a sub-
class. 169.

Number of regiments which have
asked for Sayyads during the last
five years. 170.

Policy with regard to recruitment
for the Indian Army. 170.

Policy with regard to the recruit-
ment of Punjabi Musalmans 163.

Recruitment of Sayyads in the
Indian Army. 168-68.

Ruling- out particular classes from
enlistment in the Indian Army by
i)'i,i(i)cers commanding  regiments.

Salt mining in the Jhelum district.
172

Separate platoons for Punjabi regi-
ments. 172

Steps taken to supply officers com-
manding regiments gist of the
Resolution re enlistment of BSay-
gitds in the Indian Army. 170-

Question (Supplementary) re—

Number of regiments which have
asked for Sa,y_;'ads during the last
five years. 170.

Recruitment of Sayyads in the In-
dian Army. 169.

Separate platoons for Punjabi regi-
ments. .

Steps taken to supply. officers com-
manding regiments gist of the
Resolution 7e enlistment of Say-
yads in the Indian Army. 170-71.

GHAzZANFAR ALr KmaN, HoN. Ran—

concld.
Resolution re—

Advance of long-term credit to
zemindars.

Cheaper ghee and milk for urban
areas. 210.

League of Nations. 73-76, 77, T9.

Lowering of grazing rates. 153.

Prevention of the growth of com-
munism. 83, 106, 127-28, 138.

Protection to  Indian-bred race-
horses. 351-55, 357, 359, 361-64,
365, 366.
GHEE—

Resolution re cheaper —— and milk
for urban areas. 0.

GHosHE MAunik, HoN. Mn. SATYENDRA
CHANDBA—

Nomination of the —— as a member
of the Committee on Petitions. 36.

GraNcY, HoN. Sik BERTRAND—
Durgah Khwaja Saheb Bill—

Motion to consider. 284.
Qath of Office. 275.

GouNDER, Hon. Mr. V. C. Veus
GIRI—
‘Resolution re—
Manufacture of cement by Govern-
ment ac a State monopoly. 140-
42, 146.
Prevention of the growth of com-
mumsm. 106, 114, 118-19.

GOVERNMENT CARGO—

Statement (laid on the table) re —
shipped on the Indian Coast. 176-
.

GOVERNMENT SERVANTS—
Question r¢—

Compulsory retirement of ——— who
have altained 50 years cf age.
276-71.

Extension of service to -— who
have attained 55 years of - age.
2m.

GoVvERNOR GEeNErAL, HIs ExCELLENCY
THE— ]
Message from —— nominating Mem-
bers of the Council of State to be
on the Panel of Chairmen. 35.
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o,
Question re to provinces for edu-
cation. 31-33
*See “BpECIAL stmm —",

GRAZING Rates—

Resolution. re- lowering of —. 147-
GREAT BRITAIN— .
See *‘Porson - Rurzs’”.
GUARDS—
Question re number of —— recruited
for the Lahore Division, -Neorth’

Western Railway. 285.
GUIARS— ‘

Question re enlistment of Muslim Jats
anid — in the Indian Army from
:tll'};. Rawalpindi  recruiting = area.

Harrez, Hon.
ABDUL—

Durgah Khwaja Saheb Bill—
Motion to consider. 238.

Expression of regret in connection
with the death of XKhan = Bahadur
Mian Sir Fazl-i-Husain. 10-11.

Nomination of the —— ‘as a ‘'member
of the Committee on Petitions. 36.

Hapar, HoN. KmAN BAHADUR SuAMS-
uD-DIn—

Kaan Bamiour  Syxp

Code of Criminal Procedure (Amend-
mex;t) Bill (Amendment of section
Motion to comsider. 230-33, 235,

Expression of regret in  connection
with thc death of Khan Bahadur

Mian Sir Fazl-i-Husain. 13.

Farewell speech of the —— on the
dissolution of the Third Council of
State. 541.

Hiwrerr, Hon. Me. M. G.—
Code of Criminal Procedure (Amend-
:B?t) Bill (Amendment of section

Motion tc consider. 218-21, 223, 234,

) 4 g ]
Congratulations to the —— on his

gspointment as Governor of Bibar.

Resolution re preventlon of the growth
of communism. ' 129-32.

Hmwnrrma—

Questlon e employment of undad.tbo
-who failed in —. :882.

Humwn.—
See “RAILwAY STATION'.
s 2

HARDWAR STATION—

Question re—
Convemenoes of third .class pusen
. gers at ——, East: Indmn Rai'-

way. 33.

——, East Indian Railway. 35,

Inter class waiting reom, .—i\
East Indian Railway.  34.

Parking space for motor cars, etec.,
at- ~ —, East Indian Railway.

3.
Platform and overbridge st —

Bast Indian Railway. 34.
Remodelling of ——, East. Indian
Railway. 33&
HiLL SraTioNs—
- Question rc concession fares given by
Railways in certain —. &-81.

His Masesty’s GOVERNMENT—

Question 7 meeting of transport charg-
es of Indian military  wunits in
Abyssinia .and. Aden by ——.

HoNovrs—
Congratulations to recipients of ——
36-37.

Hussain [aam, HoNn. Mr.—

Cantonments (Amendment) Bill—
Motion to cansider. 258, 259, 266.
Motion to pass. 268,

Durgah Kbwaja Saheb Blll—-

Motion to consider, 305-08, 312.

Motion to pass. 322-23.

Motion to  consider amendments
made by the Legislative Assem-
bly. 525-26.

Expression .of regret in.
with the death of Khan

Mian Sir Fazl-i-Husain. 9-10.

Farewell speech of the on the dis-
solution of the Third Council of

State. 531-32.

Indnn ‘Companies (An endment ll—

Motion to consider.

connection
Buhadur

Consideration of clause. 16. 444,

Consideration of clause 34. 448.

Cosaggdﬁrahon of clanse 43. 461-62,

Consideration of clause 55. "470.

Consideration of clause 59. 473.

Consideration of clanse 121. 481,
489-5y, 483.
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Hussarn ImaM, HoN. Mr.—contd.
Question 7¢—

Action taken on Mr. Darling’s re-
port or the constitution of an
Agricultural Credit Department
by the Reserve Bank of India.
163-64..

Amouat of cash certificates sold at
the Jalpaiguri Post Office by the
end of June, 1936. 167.

Annual expenditure incurred on pas-
sages from 1931 to 1935 due to the

" Lee Concessions. 250.

Annual reserve accumulated in the
Sunday Fees Fund at major ports

during the last. five years. 24v.:

Appointment of officers to the Indian
Medical Service by open competi-
tion. .

‘Cantonments in the Northern Com-
mand and under the jurisdiction
of district boards and municipal
comnuttees to which the Canton-
rlnsesu‘os Act has been extended.

Expansion of currency by the Bank
of Emgland and exchange value of
the sverling. 166.

Gross circulation of currency on 1st
Apnil; 1935, 31st March, 1936
and 30th June, 1936. 165-66.

Import of iron and steel goods and
the customs duty realised there-
on. 164 ’

Import of iron and steel goods from
the United Kingdom and non-
Empire countries. 164-65.

Loss in customs income on iron and
steel goods due to reduction in
rates of duty by the Iron and
Stesl Duties Aet, 1934. 165,

Manner in which the proceeds of the
g‘;mday Fees Fund are utilised.

9. E :

Marine Club, Calcutta. 249.

Method of appointment to vacancies
in the permanent cadre of the In-
dian Medical Service. - 162.

Names, qualifications, and provinces
of candidates appointed to  the
Indian Medical Service in 1936.
163.

Non-observance of the coufidential
character of the order in  con-
nection with the first issue of cash
certificates by postal offic:rs in
Jalpaiguri. 167.

Number of Europeans and Indians
recruited to the Indian Civil Ser-
vice Juring the last five calendar
yeass. -60.

Number of Europeans and Indiars
recruited to the Indian Medical
Service during the last five yvears.
161-62.

Hussain ImaM, HoN. Mr.—concld.
Question re—coneld.

Number of officers who have re-
tired, from, and recruitea to, the
Indian Civil Bervice duriag the
last five vears. 161.

ch'x7t Office Cash Certificates. 160

Reduction of the bank rate by the
Resecve Bank of India. 166

Sterling loans. 164.

Value of preference to the United
Kingdom on iron and steel goods
ilgsporte d into India in  19835-36.

Question (Supplementary) re—

Bridges damaged by floods on the
Bengal and North-Western and’
East Indian Railways. 22-23.

Deputation of approved candidates
to the Central Telegraph Train-’
ing Class, Calcutta, for training
in telegraphy. 26-28.

Hardwar Station, East Indian Rail-

way. 35.
Metalled road to Roshan  Chirag,
Delhi. 19-20.

Misappropriation of  Government-
money by the Extra Departmental
Branch Postmaster, Saontalpur,
Jalaiguri Postal Division. 241.

My J}'tendr? ChnncluJal Karanj:::l

stal employee, paiguri -
}(;(i)vision. 244-45. gum Bos

Mr. Rasik Ranjan Dutta, postal
employee, Jalpaiguri postal divi-
sion. 244, )

Progress of rural development in
1835-36. 518 ,

Restriction of casual leave in the
Jalpaiguri head post office. 243,

Termination of the life of the pre-
sent Legislature, establishment of
the Federal Legislature and hold-
ing of elections to the Council of
gotate under the New Constitution.

Question  (Supplementary) (Short
Notice) re riots at Bombay. 517.
Resolation re—
Advance of long-term credit to
zemindars. 354-38, 346-46.
Central Board of Public Health.
49, 50.
League of Nations. 52-57, 74, T7,
Relief to flood-stricken arzas of the
Urited Provinces. 47.

HOSTEL—
See “INDIAN ——"".

Hours oF WORK—

Question 76 —— of officers and office
staff. 287.
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HYDERABAD—
See “TUNGABHADRA RIVER™.

b ¢

IMPERIAL BANK OF INDIA—
Question re ——. 15, 16.

ImporT DUTY(IES)—
Question re—

—— on Bakelite moulding powder
and finished articles made there-

from. 88-89.
—— on raw materials. 88.
IMPORTS— -
See ‘‘OVERLAND —’.

ImpROVEMENT TRUST—
_Question re ~—— for Delhi. 81.

INcoMp—
See “‘Loss oF —'.

INDIAN(S)—
Question re—

Appointment of an —— to the
Central Cypher Bureau, Foreign
and Political Department. _279.

Appointment of —— to  superior
posts in the Foreign and Political
Department. 29.

—— and staff appointments. 8T.

—— in Kenya and Fiji. 29-30.

Number of Europeans and —— re-
cruited to the Indian Civil Ser-
vice during the last five calendar
years. -60.

Number of Europeans and —— re-
cruited to the Indian Medical Ser-
vice during the last five years.

161-62.
Statement (laid on the table) re num-
ber of —— appointed to the super-

ior service in the Trafic and Audit
Departments, Assam Bengal Rail-
way. 176.

INDIAN AIRCRAFT (AMENDMENT) BiLi—
See “——'' under ‘‘BrL”.

INDIAN ARMY—
Question re—

Enlistment of Muslim Jats and
Gujars in the ——  from. the
Rawalpindi recruiting area. 172.

Policy with regard to  recruitment
for the —.  170.

Recruitment of Sayyads in the —.
168-69.

i INDIAN ARMY—contd.

Question re—contd.

Ruling out particular classes from
enlistment in the —— by officers
commanding regiments. 170.

. Steps taken to supply to officers
commanding regiments gist of
the debate on the Resolution re en-
listment of Sayyads in the —.
170-71.

INDIAN-BRED RACE-HORSES—
Resolution re protection to ——. 351-
66.

InpaN Crvii Semrvice—
Question re—

Appointment of junior officers of
the as District. .and Sessions:
Judges. 97. .

Communal representation in the —.
98

'Ihcgmpetent officers in the —.
9

Number of Europeans and Indians
recruited to the —— during the
last five calendar years. 159-60.

Number of officers who have retir-
ed from, and recruited to, the
—— during the -last five years.
161.

INDIAN CoAsT—

Statement (laid on the table) re Gov-

ernment cargo shipped on the —.
176-71.

INDIAN COASTAL TRAFFIC—
Question re freight war in the —.
85. .
INDIAN COMPANIES (AMENDMENT) Br—
See *——'"' under “‘Brmr’.

INDIAN EDUCATION—
Question 7e
29-30.

in Kenya and Fiji

INDIAN HOSTEL—

Question re —— at Jerusalem. 17-
18.
INDIAN INTERESTS—
Question re protection of —— in
Palestine. 18.
Statement (laid on-the table) re pro-
tection of —— imn Palestine. 289.

INDIAK Lac Cxmss (AMENDMENT) Bri—
See “——"" under ‘‘Bmr”.
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INDIAN MEDICAL SERVICE—
Question 7e— .

Appointment of officers to the —
by open competition. 162-63.
Method of appointment to vacancies
in the permanent cadre of the —.

162.

Names, qualifications, and provinces
of can%idates appointed to ~ the
—— in 1936. 163. .

Number of Europeans and Indians
recruited to the —— during the
last five years. 161-62.

INDIAN MEDICINAL PREPARATIONS—

Question re restrictions placed by
Provincial Governments on free im-
ports of —.

Txpian Mmitary UNrTs—

Question 7e meeting of  transport
charges of —— in Abyssinia and
Aden by His Majesty’s. Govern-
ment. 99. :

INDIAN Mines (AMENDMENT) Brir—

See “——"" under ‘“‘Bmy”.

INDIAN OFFICERS—
See “KiNg’s CoMMISSIONED —'.

InpiaN RuseER CONTROL (AMENDMENT)
Bii— .
See “——"’ under ‘‘BrL’.

INDIAN TARIFF (AMENDMENT) BiLL—
See ‘““—— under ‘‘BiLr”.

INDIAN 'TARIFF (SECOND AMENDMENT)
BiLL—
See ‘“——" under “Briv’’.

InpiaN Tea Crss (AMENDMENT) Br—

See ‘“—' under “Bmyi”.

INnpiaN Tea  CoNTROL  (AMENDMENT)
Biui—
See ‘“——"" under “BrLr”.

INDIAN TrRADE—

Motion for Adjournment re harmful
-effect t¢ —— due to devaluation of
Continental currencies. 376.

INFANTRY—
See “UnBaN —''.

INTERIOR STAFF—
Question re communal representation
among the —— and labourers of
State Railways. - 87. ‘

INTER CLass Warming  RooM—
Question 7¢ ——, Hardwar  Station,
East Indian Railway. )
IroN AND StEs Derms Acr, 1934—
Sce “——" under ‘‘Actr’.

IRON AND StEEL' GOODS—
Question re—

Import of —— and the customs
duty realised thereon. 164.

Import of —— from the  United
Kingdom and non-Empire coun-
tries. 164-65.

Loss 1n customs income on —— due

to reduction in rates of daty by
the Iron and Steel Duties Act,
1934. 165.

Value of preference to the United
Kingdom on —— imported into
India in 1935-36. 165.

IsmAw Az Kman, Hox. Kunwar Hai—
Durgah Khwaja Saheb Bill—

Motion to consider. 295.
Mgg;m to refer to Select Committee
Consideration of clause 5. 316-17.
Consideration of clause 7. 318.
Consideration of clause 11. 318.
Consideration of clause 17. 319.
Consideration of new clause. 321.
Expression of regret in connection with
the death of Khan Bahadur Mian
Sir Fazl-i-Husain. 11.

Question re—

Concession fares given by Railways
in certain hill stations. 380-81.
Coronation of His Majesty the King

Emperor. .

Indian hostel at Jerusalem. 17-18.

Metalled road to Roshan  Chirag,
Delhi.  19-20.

Preparation of a Manual of Election
Rules, etc., with reference to the
New Constitution. 18.

Protection of Indian interests in
Palestine. 18.

Teg}gphone exchange at Bulandshahr.

Termination of the life of the pre-
sent Legislature, establishment of
the Federal Legislature and hold-
ing of electioms to the Council of
g(t)ate under the New Constitution.

Question (Supplementary) re conces-
sion fares given by Railways in cer-
tain hill stations. 380-81. .

ITatiaAN Loans ANp Creprrs PromIm-
TIo8 Boi—

See ‘““—" under ‘‘Bmr’.
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J
JaapisH Prasap, HoN. KunwaAr Sir—

Cautonments (Amendment) Bill—
Motion to pass. 269.

Farewell speech of the —— on the dis-
solution of the Third Council of
State. 529-30.

Resolution re—
Ce_nltral Board of Public Health.
al.
Cheaper ghee and milk for urban
areas. 205-07, 210,
League of Nations. 76-T7.
Popularieation of the -use of quinine
among the masses. 214-15.
Prevention of the growth of cora-
munism. 132-36.
‘Protection to Indian-bred  race-
horses. 359-61, 362, 364-65.
Relief to flood-stricken areas of the
- United Provinces. 43, 44-46, 47.
Statement of Business. 239, 367, 376-
T1, 494-95.

Jaspisa Praszap, HoNn. Rar  Banapbcr

Lata—

‘Expressions of regret in conmection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 6-7.

Nomination of the —— as a member
of the Committee on Petitions. 36.

Question re—

Examination of the late Staff Selec-
tion Board held in 1822. 373-74.

Lowering of grazing rates. 148-51,
152-53.

Promotion of clerks qualified for the
first division in Attached Offices.
374-75.

JarParcur; Heap Posr OrFricE—
See ‘“‘CasuaL Lrave’.

JALPAIGURI PostAL Drvision—

See “‘Durra, NlR. RAsik RANJAN.

See “ExTRA DrPARTMENTAL BrANCH
PoSTMASTER, SAONTALPUR''.

See  “Karaniar, MR,
CaANDEA".

JITENDRA

Jarrarcum Posr Oma—
Question re—
Amount of cash - certificates ‘sold :at

the —— by the end of Jumwe, 1936.
167.

Jareaicurr Post OrFricE—contd.
Question re—contd.

Non-observance of the confidential
character of the order in connec-
tion with the first issue of cash
certificates by ——. 167.

JAPAN—
See “‘TrRADE AGREEMENT'’.

Jars—
See “MusLiy —'.

JERUSALEM—
See ‘“INDIAN HoSTEL™,

JHELUM CANTONMENT—

Question re extension of the Canton-
ments Act to certain villages in the
neighbourhood of ——. 168.

JHELUM DISTRICT—
See “SaLr MiNnmNG” .

JornsoN, HoN. Mr. J. N. G.—

Congratulations .to the —— on the
Honour conferred on him. 36.

JuNior CLERKS—

Question re holding of independent.
charge of post offices —— in
the Postal Divisions of Midnapore,
Mymensingh and Jalpaiguri. 438.

JuNIOR OFFICERS—

Question re appointment of — of
the Indian Civil Service as District.
and Sessions Judges. 97.

K

KaLikAR, HoN. Mr. V. V.—

Cantonments (Amendment) Bill—
Motion to consider. 254-56, 265.
Code of Criminal Procedure (Amend—
:&nt) Bill (Amendment of section
Motion to consider. 215-18, 233-36.
Expression of regret in connection:
with the death of Khan Bahadur

Mian Sir Fazl-i-Husain. 12-13.
Indian Companies (Amemdment) Bill—
Motion to consider. 426-28.
Motion to pass. 488.
Question re. commercial possibilities of
-the manufseture of power alcohol
from molasses. .18-18.
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KaLikar, Hon. Me. V. V.—contd.
Resolution re—
Further contribution from = the
‘British Exchequer to - defence
expenditure in  India.  347-50,
351.
Lowering of grazing rates. 147-49,
151-52, 153.

New rallway station at Hardwar.

'KAMESHWAR SINGH oF DarBHANGA, HoN.
MAHARAJADHIRAIA Sir—

Resolution re new railway station at
Hardwar.

KARANJIAI, MR. JITENDRA CHANDRA—
Question re ——, postal employee,
Jalpaiguri postal division. 244-45.
KENYA—

See “INDIAN EDUCATION".
See “INDIANS’.

KHANDSARI SUGAR—
Question re excise daty collected on
23.

Statement (laid on the table% re excise
duty collected on —. 376.

KHEWRA SALT MINES—
Question 7e—

Damage caused by the Salt Range
and —— to agricultural lands.
173.

Damage caused ‘to agricultural lands
by the —. 172-73

Kine EmperoR, His MaJESTY THE—
Question 7e coronation of ——. 20.

KiNG’s COMMISSIONED INDIAN OFFICERS—
Question re admission of —— to the
Staff College, Quetta. 373.
Kimng's CoMMISSIONS—
Question re granting of —— on com-
munal grounds. 373.
KorxAl, MADRAS PRESIDENCY—
See ‘'ARCHZOLOGICAL Excavarions''.

L.

.IAIIOU'BIES—
.Question e . oomnmnsl representation
among the inferior staff and —— of
‘State Railways.

‘‘LaBour UNION’'—

Question re general desire of miners
that the name —— be changed to
“Miners’ Union"”. 174. :

Lac CEss (AMENDMENT) Brii—
See “INDIAN ——" under *“Brrr”.
LAHORE DrvisioN, NORTH WESIERN
RATLWAY—
Question re number of guards recruited
for the —. 285.
LaL, HoN. M=, &nvu, A—
Oath of Office. 85.

LANDS— .
Sce ‘‘AGRICULTURAL —"’.

LEAGUE OF NATIONS—
Resolution re —.

52-82.

Leg CONCESSIONS—

Question re annual expenditure incur-
red on passages from 1931 to 1935
due to the —. 250.

LEGISLATION—

Question re for the
Railway Board. 29.

Statutory;

LEGISLATIVE ASSEMBLY—

Address by ‘His Excellency the Viceroy
to the Members of the Council of
State and the —. 1-6.

LEGISLATURE—

Question re termination of the life of
the present ——, establishment of
the Federal Legislature and the
holding of elections to the Couneil
g(f) State under the New Constitution.

LiceNnce Fxes

Question re —— obtained from wireless.
licences from Burma.

Liczwcug——
See “Wmzrsss —'.

LoANs—
Question re— .

—— by rural post offices to agri-
culturists. 97.
- 10 agriculturists by the Reserve-
‘Bank of India. 94
“See ‘‘SreRLING ——°',
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LoNe-TERM CREDIT—

Resolution 7e advance of — t6 ze-
mindars. - 33447

TLoss OoF INCOME -

Question 76 —— by the Kalka Simla
Railway due to road motor competi-
tion. 287-88.- ..

Joss oF LIFE AND PROPERTY—
Question re —— among  the British

Indian  community in Abyssuna
since -October 1835. 98-99. '

MADRAS—
See ‘‘“TUNGABHADRA RIVEB

MADRAS AND SOUTHERN MAHRATTA RAIL-
WAY—

See ‘“—"’ under ‘‘RAILWAX(S)”.

MAGAZINES—

Question re registration of —— in the
Office of the Postmaster. General,
Assam and Bengal Circle. 438.

“‘MANCHESTER GUARDIAN’’—

Question re ——’s report about cotton
piecegoods trade position. 30.

"ManvaL oF ErecTtioNn RuLes, ETC.—

Question re preparation of a ——,
with reference to the New Consh~
tution. 18.

MARINE CLUSB, CALCUTTA—
‘Question re ——. 249.

MauNG AYE, HON. CAPTAIN—

Question re—

Customs duty on overland imports
of teak timber from Siam into
Burma. 251,

Date of publication of the Report
of the Application Committee on
Financial  Adjustment  between
India and Burma. 250.

Licence fees obtained from wirless
licences from Burma.

. Probable cost of :the De.ience Force
of Burma_ etc. 250..

Recommendation of the .Application
Committes on Financial :Adjust-
;eant between India -and Burma.

-

Mavne Ave, Hon. CapTAIN —contd,

Question re—contd.

Report of the Committee for the
Financial  Settlement  between
Burma and the Federation of the

- Shan States. 250-51.

Trade agreement between Burma and
Japan. 251.

MaxwerLL, Hon. Mr. R. M.—

Code of Civil. Procedure (Amendment)
Bill (Amendment of section 51,
etc. )— -
Motion to consider. 511-12.-

Oath of Office. 241.

Resolution re—

Application to India of the Poison
Rules of Great Britain. 326-27.

MEDICINAL PREPARATIONS—

See ‘“INDIAN ——"’.
MEeHROTRA, HON. RAr BaHADUR Lara
MATHURA PRASAD—

Cantonments (Amendment) Bill—
Motion to pass.

Indian Companiesg (&mendment) Bill—
Consideration of clause 55. 470-71.
Consideration of clause 117. 476.

Consideration of clause 118. 477,
478.
Motion to pass. 485, 487-88,

Question re—

Appointment of a Financial Adviser
in the Foreign and Polmcal De-
partment. 279.

Appointment of an Indian to the
Central Cypher Bureau, Foreign
and Political Department. 279.

vAppomtment, of Indians to superior
posts in the Foreign and Political
Department. 29.

Bndges damaged by floods on the
Bengal and  North-Western and
East Indian Railways. 22-23.

Compulsory retirement of Govern-
ment servants who have attained
50 years of age. 276-T7.

Creation of certain technical posts
in the Home, Finance, Commerce,
Legislative and the  Imperial
Council of Agricultural Research
Departments in 1930. 275-76.

Employment of candidates who fail-
ed in handwriting. 282.

Excise duty collected on Khandsari
sugar.

Extension of service to Government
servants who have attained 55 years

277,
Floods ln the Umted Provinces. 23.
Gn:_;lng3 to provmeea for education.
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MerrotrA, HoN. Rar Bamapur  Lara
MATHURA PRAsAD—contd.
Question re—contd.
Inclusion of women voters in the
electoral roll of the Council of

State. 252.
Indian education in Kenya and Fiji.
29-30

Indians in Kenya and Fiji. 29-30.

Legislation for the Statutory Rail-
way Board. 29.

Manchester Guardian’s report about
cotton piecegoods trade position.

Names of candidates, etc., recrunited
for the technical posts created in
1930. X

Normal  strength of the Central
Cypher Bureau, Foreign and Poli-
tical Department. 279-80.

Probable date of the inauguration
of the Federation. .

Recruitment and posting of relatives
in a department or branch or
section. 278.

Recruitment and posting of relatives
in the Offices of the Private Secre-
tary to the Viceroy and Military
Secretary to the Viceroy, and their
branch offices. 278.

Recruitment of technical clerks. 280-
81.

Re-employment of pensioners. 277.

Re-employment of retrenched tech-
nical clerks.

Representation of provinces in the
Dffices of the Private Secretary
to the Viceroy and Military Secre-
tary to the Viceroy. 281.

Results of Government’s experiments
of manufacture of alcohol from
molasses. 24.

Retrenchment on Railways. 31,

Steps taken by Government for the
taking over of the administration
of the Bengal and North-Western
Railway. 22.

Strength of officers in the Foreign
and Political Department. 278-79.

Supply of wagons for the transit of
molasses and sugarcane by the
Bengal and North-Western Rail-
way. 23-24.

Typhoid in Viceregal Estate. 281-
82

‘Won.:en voters on the electoral roll
of the Council of State. 515-16.

Question (Supplementary) re—
Creation of certain technical posts in
the Home, Finance, Commerce,
Legislative = and the Imperial
Council of Agricultural Research

Departments in 1930. 276.
Re-employment of pensioners. 277.

Menrotea, HoN. Rar Bamapvr Lura
MaTHURA PRASAD—cOncld.
Question (Supplementary) re—contd.
Supply of wagons for the transit of
molasses and sugarcane by the
Bengal and North-Western Rail-
way. 23-24.

Resolution 7e—

Protection to Indian-bred race-
horses. 366.

Recommendations of the Tariff Board
on the cotton industry. 328-3l,
333-34.

Relief to flood-stricken areas of the
United Provinces. 38-42, 46-47.

MEMORIALS—
Question re ruleg for the submission of
—— by State leway servants.
282-83.

MenNoN, HoN. Stk RAMUNNI—

Farewell speech of the —— on the
dissolution of the Third Council of
State. 534-35.

Resolution re prevention of the growth
of communism. 114-15

MESSAGE—

—— from His Excellency the Governor
General nominating Members of the
Council of State to be on the Panel
of Chairmen. 35.

MeTALLED RoAD—
Question re

Delhi. 19-20.

to Roshan Chirag,

MILITARY SECRETARY TO THE VICEROY—
See ‘‘Or¥icE(s) oF THE —''.
MiuiTArY UNITS—
"

See “INDIAN —"'.

Mg
Question re free supply of —— to
school children. 24-25.
Resolution 7e cheaper ghee and ——
for urban areas. 202-10.

MiINERS—

Question re general desire of —— that
the name bour Union” be
changed to ‘‘Miners’ Union”. 174.

Minrrs’ Books— g

Question 7¢ number of —— confiscated
during the last three years. 174.

Mmvxrs' UnioN—

Question e general desire 6f miners
that the name “'Labonr Union** be
changed to —. 174
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Mnes (AeNpaENT) Bris—

See ‘‘INDIAN —"’ under *‘Bmi”.

MiNiNg—
See “‘SBatr —",

MiINORITY COMMUNITIES—

Statement (laid on the table) 7e repre-
sentation of —— in the Office of the
Director of Army Audit. 176.

MISAPPROPRIATION—

Question 76 —— of Government money
by ‘the Extra Departmental Branch
Postmaster, Saontalpur, Jalpaiguri

Postal Dlvmon 241-42,
Morasses—
Question re—

Commercial  possibilities of the
manufactyre of power alcohol
from —. 19;

Result of Government's experiments

ol from

of manufacture of. ak
m, >

Supp];; of .wagons for the transit of
—— and sugarcane by the Bengal
Q.:.d North-Westérn ilway. 23-

Mo1I0N FOR ADJOURNMENT—

—— 7¢ harmful effect of Indian trade
due to_ devaluation oi . Coptinental
currencies. 376.

Moror CArg—

Question 7re parking spaee for —,
etc., at Hardwar Stetion, East
Indian lewa.y . .

Motor COMPETITION—
e “Roap ——’

Mo'ron Fargs—
e ‘“Ram ——'

Moror lecns-—
Quentum Te t,qm number of ——
Indip, 93. KRS
MovuLpING POWDER—
See “BARELITE ——"',

MUBAMMADANS—
Question e pércenuge of appoint-
ments fixed for, —— in the various
quts and “eje , Circles. 16-

MUBAMMAD Dm Hon. Kmu BaADYR
Nawas CBAUDRJ—

Expression of regret in connection
with the death of Khan Bahadur
Mian Bir Fazl-i-Husain. 8.

Resolution re—

New railway station at Hardwar,

199.
Prevention of the growth of com-
munism. 126-27

Relief to flood-stricken areas of the
United Provinces. 44.

MUNICIPAL COMMITTEES—

Question re cantonments in thg North-
ern Command and under the juris-
diction of districts boards and ——
to which the Cantonments Act has
been’ extended. 168,

MunicteAL WateR AND DRAINAGE TAx—

Question re payment of —— in respect
of the Solar Physics Observatory
buildings, Kodaikanal. 21.

MUSALMANS
S8ee “PuNiaBr —",

MusLiM JATS—

Question 7¢ enlistment of —— and
- Gujars in the Indian Army from
the Rawalpindi recruiting  area.
172. ) i
Mysone—

See “TyNgaBHADRA Rivim’.

NEW CoONSTITUTION—

Queation 7e—
Preparation of a manual of election
rules, etc., w1th ‘reference to the
TFermination of the life of the pre-
sent Legislature, establishment of
the ‘Federal Legislature and hold-
ing of elections to the Council of
-

State under the ——." 20,
Nixown, HoN. Me. J. C.—
Cap ratn}at,lonfs to. the —— on the
onour con en'ed on him. 36-37.
Oath of Office, 6,
Resolution, 7¢ advance of long-term

credxt to zemtndara 334, 31245,

NON-EMPM COUNTRIES—
Sce “IBON, ANP. StEEy, Goopg’”.
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NooN, Hon., NawaB MaLik Szr MoHAM-

MAD Havar KHAN_

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of section
406)—

Motion to consider. 225-27.

Durgah Khwaja Saheb Bill -

Motion to refer to Select Committee.
297.
Farewell speech of the —— on the
dissolution of the Third Council of
State. 539-40.

NoRTH WESTERN RAILWAY—
See “——" under “RaILwAy{(s)”.

NorTHE  WESTERN RamLway  BookINg
OFFICE—

Question 7e —— on the Mall, Simla.
288-89.

o

OaTH OF OFFICE—

Arthur, Hon. Mr. C. G. 6.
Ayyangar, Hon. Diwan Bahadur Nara-
simha Ayyangar Gopalaswami. 6.
Bartley, Hon. Mr. J.
Basu, Hon. Mr. Bijay Kumar. 379.
Dow, Hon. Mr. H. 6.
Glancy, Hon. Sir Bertrand. 275.
Lal, Hon. Mr. Shavax A, 85.
Maxwell, Hon. Mr. R, M. 241.
Nixon, Hon. Mr. J. C. 6.
Sen, Hon. Mr. 8. C. 373.
Spence, Hon. Mr. G. H. 15.
Tottenham, Hon. Mr. G. R. F. 241.
OFFICE OF THE DIRECTOR OF ARMY
Avprr—
Statement (laid on the table) re repre-
sentation of minority communities
in the —. 176.

OFFICE(S) OF THE MILITARY Smrny
TO THE VICEROY—
Question 76—

Recruitment and posting.of 1clatives
in the and Private Secretary
to the Viceroy, and their branch
offices. 278.

Representotion of provinces in the

and Private Secretary to the
Viceroy. 281.

OrFicE OF Tr PosT™MASTPR GENERAL,
AssaM AND BrnNGar CrrceE—

Question re registration of magazines
in the 438,

OFFICE(S) OF THE Pm.m; Sl:cn.mny TO
THE VICEROY—

Question 7e—

Recruitment and posting of relatives
in the —— and Military Secretary
to the Viceroy, and their branch
offices. 278.

Representation of pravinces in the
—— and Military Secretary te the
Viceroy. 281,

OFFICER(S)—
Question re—

Appointment of —— to the Indian
Medical Service by open competi-

tion. 162-63.
Hours of work of —— and office
staff. 287.

Incompetent —— in the Indisn Civi]
Service. 93.

Number of —— who have retired
from, and recruited to, the Indian
Civil Service during the last five
years. 161.

Strength of —— in the Foreign and

Y Political Depa.rtment 278-79.
See “‘JuNTOR ——

OFFICERS COMMANDING REGIMENTS—
Question 7e—

Ruling out particular classes from
enlistment in the Indian Army
by —— 170.

Steps taken to supply to —— gist
of the debate on the Resolution re
enlistment of Sayyads in the
Indian Army. 170-71.

OFFICE STAFF—- -

Question ‘re’ hours of work of officers
and 287.

OVEBBRIDGE—

Question re platform and —— at
Hardwar Station, East Indian Rail-
way. 3.

OVERUAND IMPORTS—

Question re customs duty on —— of

teak timber from Siam into Birma.
251. iniod

—HA

P

PapsEAR  SamiB
SArYED MgEAMED—

Code of Civil Procedure (Amend-
ment) Bill (Amendment of Secticn
51, etc.)

Motqor! _to_camgider. _51(-11.

BaRADUR, Hon.
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PapsHAE SaHis - Bavapur, Hown. Savro
MoraMED—contd.

Code of Criminal Procedure (Amend-
ment) Bill (An.endment of section

Motion to consider. 228-29.
Durgah Khwaja 8aheb Bill—
_Motioh to- consider. 284-85,  303-

05.
Motion to refer to Select Com-
mittee. 297.

Consideration of clause 4. 315.

Consideration of clause 14. 310.

Consideration of clause 18. 320.

_Motion to consider amendments
made by the Legislative Assem-
bly. 523-24.

Expression of regret in connection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 89.

Farewell speech of the —— on the dis-
solution of “the . Third Council of
State. 533-34.

Nomination of the —— to the Panel
of Chairmen. 35. _

Question 7e rent charged for quarters
for duftries and peons in Simla and
New Delhi. 515.

Resolution re—

League of Nations. 71-73. .
New railway station at Hardwar.

PALESTINE— e
See ‘‘INDIAN INTERESTS.:

PANEL OoF CHAIRMEN—

Message from His Hxcéllency the
Governor General nominating Mem-
bers of the Council-of State to be
on the —. 36.

Parxer, HoN. Mr. R. Hiy:

Expression of regret in connection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 9.

Farewell speech of the on the
dissolution of the Third Council of
State.

Ingian Companies

(Amendm.ent)

Motion to ‘tonsider. 41215, 433,
434

Consideration- of clause 8. 441.

Consideration:of clause 44. 457-
59, 464.

Consideration of clause 46. 467,
468

Consideration of clause 47. 474,

Consideration of clamse 71. 474-75.

Consideration of claase. 119. 478-
.

Consideration of clause 121. 481
Motion to pass. 481-92.

PARKING SPACE—

Question re —— for motor cars, etc,
at Hardwar Station, East Indian
Railway. 34.

Parst MarrmGe aNp Divorce Bri—
under ‘‘Brr’’.

)

See “‘—

PaSsAGES—
Question re annual expenditure in-
curred on —— from 1931 to 1935

due to the Lee Concessions. 250.

PASSENGERS—
See “THIRD Crass — .

Passgs—
See “ProvisioNn —''.

PaYyMENT OF WaAGEs BrLL—
See ‘““——"’ under “‘BiLr’’.

PENSIONERS—
Question re re-employment of —.

PeoNs—
Question 7e rent charged for quarters
for duftries and — in Simla and
Delhi. 515.

PETITIONS, COMMITTEE ON—
Constitution of the —. 36.

PeTROL—
Question re annual income derived
from excise duty on —, etc., etc.
91.

PerroL Tax Funp—

Statement (laid on the table) re ob-
jects on which the aviation share *
the —— was expended  during
1935-36. 175.

PLATFORM—

Question re —— and overbridge at
Hardwar Station, East Indian Rail-
way. 3.

PrATOONS—

Question re separate —— for Sayyads
in Punjabi regiments.  172.

PoINT oF ORDER—

1. Whether the Hon'ble Sir Phiroze
Sethna’s Resolution regarding the
prevention of the growth of Commu-
nism is in order under Standing
Order 59. 105-06.
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Pornt 07 ORDER—Coatd,

(2) Whether & Rosolution which is
not a recommendation to  the
Governor General in Council but
requests the Council to disapprove
the actions of private bodies and
private individuals is in order?

(3) Whether it is not necessary to ob-
tain the consent of Members before
proposing their names for a Select
Committee. 296.

(4) Whether the Council has any
locus standi to approve or disapprove
the actions of private bodies and
private individuals?

(5) Whether a Resolution admitted by
the Hon. the President outside tke
Chair has the same sanctity as a
decision from him while occupying
the Chair? 102-03.

PorsoNn RuLEs—

Resolution re application to India of
the —— of Great Britain. 324-28.

PosSTAL DEPARTMENT—

Question 7e recruitment of candidates
for clerical appointments in the —
and preference accorded to relations
of departmental officials, etc. 28-
20,

PostaL  DIVISIONS OF MiDNAPORE,
MYMENSINGH, ETC.—
Question re—

Expenditure incurred on account ot
travelling allowance for 1934-35
and 1935-36 in the . 379-80.

Holding of independent charge of
post ot;igeés by junior clerks in the

3

PostaL INspecTORS IN THE BENGAL
CIRCLE—
Question re travelling allowance earned
by —. 379.

PosTAL OFFICTALS—

Question re issue of orders by the
Postmaster General, Bengal anl
Assam Circle, for the transfer of
Railway Mail Service and —.
284-85

PosTMASTER ~ GENERAL, BENGAL AND
Assam CrrcLE—
Question re— -

Issue of orders by the —— for the
transfer of Postal and Railway
Mail Bervice officials. 284-85.

Maintenarce by the —, of a list of
approved candidates for clerical
appointments. 26,

See *‘OFFICE OF THE — ",

Post OFFicCE CAsE CERTIFICATES—

Question re— -

Amount of —— sold at the Jalpai-
guri Post Office by the end of
June, 1936. 167.

Non-observance of the confidential
character of the order in connec-
tion with the first issue of —— by
postal officers in Jalpaiguri. 167-

—. 166-67.

Post OFFICES—

Question re holding of independent
charge of —— by junior clerks in
the Postal Divisions of Midnapore,
Mymensingh and Jalpaiguri. 438-

See “Ruran —’.

Posrs AND TELEGRARES CrrcLES—
Question re perCénta?gé"Iof ‘appointm.ents

fixed for Muhammadans in the vari-
ous —, 16-17.°

Powper—
See ““BagELITE MouLping —,

Powkr Arconor—
Question re commercial possibilities of

the manufacture of —— from molas-
ses.  18-19.
PREFERENCR—
Question re value of —— to the United

Kingdom on iron and steel
imported into India in 1935-36. 165.

PresipEnt, HoN. THE—
Expressign ofi regret by the — in
connectiop,.-with the death of Khan

Bahadur Mian Sir Fazl-i-Husain.
13-14.

Farewell speech of the —— on the
dissolution of the Third Council of
Statg. 541-43.

PRrEssEs—

Questiqn“ re use of Blick Staisine
machines *'in  workshops and —.

PRIVATE SECRETARY TO THE VICEROY—
See “‘OFrICE(s) oF THE ——.
PROMOTION—
Question re —— of..clexks qualified for
the First Division.;in Attached
Offices. 374-75, 437-38.

PROTECTION—

Question re
Palestine. 18.

Resolution e

" race-horses. 351-66.

Statement (laid on the table) re ——
of Indian —interests in Palestine.
289. !

of Indian interests in

to  Indian-bred
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ProvisioNn Pagses—

Question 7e grant of — to ém-
‘Bloyees in the Rawalpindi division,
North Western Railway. 174-75.

Pusic Desr oF INDIA—
Question r¢ ——. 96-97.

PusLic HeaLTR— )
See ‘“‘CENTRAL BoArD oF —''.

Ponsast MusALsmaNs—
Question 7e policy with regard to the
recruitment of —. 1
PuniaBr REGIMENTS—
Question 7e— " °

Number ofy.——  which enlist
Sayyads. 171
Sepamte platoona for Sayyads in

PuNJABIS— _ -
Question re number of regimenus
which enlist —— have Siyyads as

a sdb-class. 169.

Q

QUARTERS— oS

" Question re rent charged for —— for
dufiries and peons m Sinla ard
Delhi. 515. -

QuININE— T
Resolution re popularisation of the
use of among the masses.

211-15. aen

R

Race-Horses—
Sec ‘‘INDIAN-BRED ——'.
RADI Wi . "‘ fi
Queatlon d;application from  the

Alhhabad Umverslt.y for a special
rese&rch4';7grant for research work on
247. .

Rap1o RESEARCH . BoARD—
Question re 241,

RAGHUNANDAN Prasap SivgH, Hon.
Rasa Sip— )
‘Congratulations tc tne ——.on the

Honour conferred on him. 36.

RAGHUNANDAN  PrAsaD SINGH; How
Rasa S8ir—contd.
Question re—
Free supply of milk to school
children. 2425

Inauguration 6f Fedetation. 284.
Proposal faf testricting the output
. of coal. 283-284.

‘Rules for the submiksicn of memo-
rials by State Railway servants.
232-33. }

Standardization of weights and
measures. 25-26.

Resolntion re—

Gheaper ghee and m!lk for urban
arvas. - 20305, 210.

Ne;ra railway stntmn at Hardwar.

Relief to flood-sticken areas of the
TUnited Provinces. 42

Rair Moror Famzs—

Question re¢ raising of hetween
Summer Hill and Simla. 288.

Rarnway(s)—
Assam Bengal —

Statement (laid on the table) re
aun.ber of Indians zppointed to
the superior service in the Traffc
m';g Andit  Departicents, —.
176.

Bengal and North-Western ——
Question re—

Bridzes damaged by floods on the
Fast Indian and ——. -23.

Furchase of Rohilkund and
Kumaon, Madras and Southern
Mahratta and by Govern-
ment. 96.

Steps taken by Government for
the taking over of the adminis-
tration of the ——.

Supply of wagons for the transit
of molasses vnd sugarcane by
the —. 23-24.

Fast Indian —
Question re—

Bridges damaged by floods on ths
Bengal and North Western and
22-28.

Convemences of ‘third class
passengef’s ;; Hardwar  Sta-

tion —.

Hardwar 8tation, —. 35.

Inter class wiitifig robm, Hardwar
Station, ——. 34.

Parking space Tor motor cars,
gt{.‘c , at Hard¥ar Statioh; —.
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RaLwAY(s)—-contd.
East Indian—contd.
Quéstion re—oontd.

Platform ~and overbridge at
Hardwar Station, ——. 34.
Remodelhng of Hardwar . Station,

"Kalka Simla
Question re lods ‘of income by the
—— due to road motor cor.peti-
tion. 287-88.
Madras and Southern Mabratta ——
Question re purchase of the Bengal
and North-Western, Rohilkund
and Kumaon and — by Gov-
ernment. 96.

Miscellaneous —
Question re—

(Concession fares given by —— in
certain hill stations. 380-81.
Principle to be adopted when

makirg further . relienchment
on 97-98.
Retrenchment on ——. 31.

North Western ——
Question re—

Grant of pronslon passes to em-
ployees in the Rawalpindi divi-

sion, ——. 174-75.

—— Bocking Office on the Mall,
Simla. 288-89.

Number of guards recruited for
galg Lahore Division, —.

Rohilkund and Kumaon ——

Question 7e purchase of the Bengal
and North-Western, Madras and
Southern Mabratta and —— by
Government. 96.

State ——
Question re—

Blick Stafsine machines purchased
by —. .

Communal representation among
the inferior staff and labourers
of —. 87.

Rules for the submission of memo-
rials by —— servants. 282-83.

Surcharge on freight of coal on

Total nu.mber and value of slee-
pers purchased for —— during
the last five years. 92,

RarLwaYy Boarp—
8See ‘‘StaTUTORY —'’.

RaiLway CONSTRUCTION—
Question re new —. 97.

RAILWAY FREIGHT CHARGES—
Question re —. 90, 93-84.

Rammway Mamm ServiceE OFFICIALS—

Question re issue of “orders the
Postmaster General, Benga{ and
Assam Circle, for the transfer of
Postal and —. 284-85.

RaiLway RaTteEs Apvisory CoMMITTEE—
Question re—

Number of cases in whwh tzhe re-
commendations of the —— have
been accepted, etd! 90. .,

Number of cases which- have come
up before the'—— since its incep-
tion, etc. 90.

RarLwaAy StaTION—
Resolution re new —— at Hardwar.
194-202.

Ram Saran Das, Hon. Rar BAHADUR
LaAva—

Cartonments (Amendment) Rill—

Motion to consider. 261.63.
Consideration of clause 52. 266-67.
Motisr to pass. 267, 272, 273.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of section
406)—

Mat;gm to consider. 227-28, 230,

Durgah Khwaja Saheb Bil—
M;;ison to refer to Select Committez.

Motion to pass. 322.

Motion to consider amendments
made by the Legislative Assembly.
522-23. )

Expression of regret “in connéction
with the death of Khan Bahadur
Mian Sir Fazl-i-Hasain. 7-6.

Farewell speech of rthe —— on . the
dissolution of the. Thn'd Council of
State. 530-31. - . ..

Indian Cor.panies (Amendnent) Bill—
Motion to consider. 428-30, 432.
Consideration of clause 34. 448-49.
Consideration of clauvse 42. 453,

464, 454-85, 457.

Consideration  of clause 44, 460,
464, 465, 465-67.

Motion 10 pass. 484,

Nomination of the —— to the Panel
of Chairmen. 35.
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Ram SiraN Das, Hon. Rar  Bamapbur
Lava—contd.

Question re—

Admniission of XKing's Com.missioned
Indian officers to the Staff College,
Quetta. '373.

Annual income derived from excise
duty on petrol, etc., etc.

Annpual number of vacancies at the
Staft College, Quetta. 85-86.

Appointment of junior officers of
the Indian Civil Service as Dis-
trict and Sessions Judges. 97.

Communal rpresentation among the
inferior staff and labourers of
State Railways. 87.

Communal representation in the In-
dian Civil Bervice. 98.

Excise duty on vegetable com-
pounds. 93.-

Freight war in the Indian coastal
traffic. 95.

Gianting of King’s Commissions on
communal grounds. 373.

Heavy floods in India, 96.

Incompetent oiicers in the Indian
Civil Service. 93.

Indians and Staff appointments.
87

Loans by rural post offices to agri-
culturists. 97.

Loans to agriculturists by the Re-
serve Bank of India. 94-85.

Loss of life and property among
the British Indian community in
Abggssinia; since October, 1835.
98-

Meeting of transport charges of
Indian military units in Abyssinia
and Aden by His Majesty’s
Government. :

New railway construction. §7.

Principle to he adopted when mak-
ing further retrenchment on Rail-
ways. 97-88.

Profits accrued Juring the last five
years on the working of State
telephone -systems and - telephone
trunk lines. 93.

Public debt of India. . 96-97.

Purchase of the Bemgal and North-
Western, . Robjlkund and Kumaon
and Meadras and Southera
Mahratta Railways by Govera-
ment. 96. )

Railway freight charg:s. 93-24.

Rural indebtednass.  4S.

Surcharge on freight of coal on
State Railways. 95-36.

Total number and value of sleepers
purchased for State  Railways
during the last five years. 92.

Total number of motor vehicles in
" India, ote. 892. N

RAM. SaraN Das, Hon. RA;[ Bamabur
Lava—concld.

Question re— contd.

Unemployment and steps taken to
relizve same. 3

Question (Supplementary) re-—
Annual number of vacancies at the
Stafi College, Quetta. 86.
Freight war in the Indian coastal
traffic. 95.
Public debt of India. 96-97.

Resolution re—

Cheaper ghee and milk for urbin
areas. . 208-10.

League of Nations. 64-66, 57.

New railway station at Hardwar.
198-99, 202.

Prevention of the growth of commu-
nism. 117-18, 120, 137.

Relief to flood-stricken areas of the
United Provinces. 43-44.

RawaLPINDI Drvision—
See “ProvisioN Pazses’’.

RawaLPINDI RECRUITING AREA—
Question 7e¢ enlistment of Muslim
Jats and Gujars in the Indian

Army from the 172.

RAaw MATERIALS—
Question re import daties on —-.
88.

Ray of Dinajpvr, Hon. MaHARAIA
JacossH NATH—

Expressions of regret in counection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 11-12.

RECRUITMENT—
Question re—
Policy with regard to —— for the
Indian Army. 170.
Policy with regard to the — of

Punjabi Musalmans. 169.
—— and posting of relatives in a
department or branch or section.

—— and posting of relatives in ihe
offices of the Private Secretary
to the Viceroy and Military
Secretary to the Viceroy, and
their branch offices. .

of candidates for  clerical

appointments in the Postal De-

partment and prefecence accorded
to relations of departmental offi-

cials, etc. 28-29.

of Sayyads in the Indian Army.
168-69.

—— of technical clerks. 280-81.
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Rep Cross Socrery (ALLOCAIIUN oOF
PrOPERTY) Brir—

See ‘“——"’ under ‘“‘BiLr”’.

RE-EMPLOYMENT—
Question re—

—— of pensioners. 277.
%Of retrenched technical clerks.

REGIMENTS—

Question re—
Number of —— that used to enlist
Sayyads before and duri the
war but who do not now do so.
17.

Number of —— which enlist Pun-
jabis have Sayyads us a sub class
169.

Number of —— which have asked
for Sayyads during the last five
years. 170.

See “OrrFIcERs CoMMANDING —’.

’

See ‘‘PuNisBr —°.

RELATIVES—
Question re—

Recruitment and posting of — in
a department or branch or section

Recruitment and posting of —-— in
the Offices of the Private Secre-
tary to the Viceroy and Military
Secretary to the Viceroy, and
their branch offices. 278.

RENT—
Question re charged for quarters
for Juftiies and peons in Simla and
Delhi. 515.

REPRESENTATION—
Question re of provinces in the
Offices to the Private Secretary to
the Viceroy and Military Secretary
to the Viceroy. .

RESEARCH GRANT—
See ‘‘SpecTAL ——’,

ResearcE Wonrk—
See ““Rap1o”.

ReSERVE BANK oF INDIA—
Question re—

Action taken on Mr. Darling’s re-
port on the constitution of an
Agricaltaral Credit Departmeat by
the —. 163-64.

ResErvE BANk oF INDIA—contd.

Question re—contd.
Loans to agriculturists ny the — -
94-95,

Reduction of the bank rate by the
66.

_—

RESOLUTION re—

Advance of long-term credit to zemin-
dars. 334-47.

Application to India of the Poison
Rules of Great Britain. 324 23.

Central Board of Public Healtn.
49-51.

Cheaper ghee and milk for urban
areas. 202-10.

Further contribution from the British
Exchequer to defence expenditure
in India. 347-51.

League of Nations. 52-82.

Insv;ering of grazing

Manufacture of cement by Govern-
ment as a State monopoly. 140-46.

New railway station at Hardwar.
194-202,

Popularisation of the use of quinine
among the masses. 211-15.

Prevention of the growth of commu-
nism. 83, 102-40.

Protection to Indian-bred race-horses.
351-66.

Recommendaticns of the Tariff Board
on the cotton industry. 328-34.
Relief to flood-stricken arcas of the

United Provinces. 38-48.

rates. 147-

RETRENCHED TECHNICAL CLERKS—

Question re re-employment of —.
280. m

RETRENCHMENT—

Question re—

Principle to be adopted when mak-
ing further —— on  Railways.
97-98.

—— on Railways. 31.

Rrors—

Question (short  notice) re —— at
Bombay. 516-17.

Roap—

tH

See under ‘‘METALLED —-—"".

RoAp Moror COMPETITION—

Question re loss of iucome by the
Kalka Simla Railway due to —
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RoHILKGND AND Komaon Kainway—
Sze ‘“‘—" under ‘“‘Raiwway{s)’.
RosEaN CHIENG, Divii—
See ‘‘MerazLED Roap’’.

Roupeer Contnor {AmpNpMENT) BIirn—
Sez “INPIAN ——"’ under ‘‘Brr’.

RuLeEs AND REGULATIONS—
8ee “‘ExcisE *,

Rurihe—
Bill—

The laying of + -— oh the table
of the Council on the same day
on which it is passed by the
Assambly is not out of order.

Amendment—

An —— for circulation of a ——
which has already been cir-
culated is not in order. 294.

Chair—

The —- has the power of admi:-
ting ary Resolution which com-
plies with the Standing Orders and
such power is subject only to the
control and final decision of the

__ Governor General. 1C5.

The —— is not precluded from sd-
mitting a Resoluticn relating to a
matter which has been moved at
a public political meeting. 105-

Miscellanéous—

Reference to agreements made out-
side the House should not be
referred to. 295.

Unparliamentary language should
not be used. 265.

Questions (Supplementary)—

A —— is to clear up any ambiguity
in the reply given by the Govern-
ment Member and tho putting oi
aew questions under the guise of
—— is not in order. 86.

Resolution—
A —— relating to a matter of gen-
eral public interest is in order.
103-05

A —— which does not offcnd against
the restrictions imposcd by rule
23 oi the Legislative Rules is in
order. 104. )

which ia not a recommend-

ation to the Gcvernor General in

Council is not in order. 103-05.

A

RoLine—contd.
- Resolution—contd.

A —- which refers conly incident-
ally and in an illustrative mauner
to a subject which has been dis-
cussed less than a yeéhr ago is in
order. 106.

An amendment which secks to
delete the most important  part

of a —— without having given
the necessary notice is not in
order. 118.

Discussion of statements msde by
the President of the Indian
National Congress in his capacity
‘bs President is a matter of great
&ublic interets and any Member

4y bring forward a —— for
Hiscussion of such statements.
104.
The Chair has the power of ad-
‘fuitting any —— which complies

with the Standing Orders and
such power is subject only to the
contirol and final decision of the
Governor Cencral. 105.

The Chair is not precluded from
admitting a relating to a
matter which has been moved at
a pablic political meeting. 105.

Setect Committee—

./ An Honourable Member who in-

Yends to propose the names of

Members to serve on a —— should
obtain their consent before doing
so. 296.

RURAL DEVELOPMENT—

Statement (laid on the table) re pro-
gress of — in 1835-3. 517T.

RURAL INDEBTEDNESS—
'Question ¢ ——. 95.

Rurar Poar OFFICES—

Question re leans by —— to agricul-
turists. 97.

Russer, Hex. SIR GUTHRIE—

Resolution 7e—
Manufacture of cement by Govern-
ment a: a State mounopoly. 144.
New reilway station at Hardwar.
201-02.

8
Suﬁ . ApDITIONAL
(Ex

FENDING) BmLi— -
See “——"' under ‘“‘Brv’’.

ImMporT DUTY
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Saur MINEs—
See “‘KuBWRA —"'.

Saur MINING—

Question 7e
trict. 172,

in the Jhelum dis-

8aLT RaNGE—
Question rp damage caused by the
—— and Khewra salt mines to agri-
cultural lands. 173.

SaMaLDAs, SR LALUBHAI—

Expression . of regret in connection
with the death of —.

Saprv, HoN. Mr. P. N.—

‘Code of Civil Procedure (Amendinent)
Bill (Amendment of Section 51,
etc.)—

Motion to comsider. 510.

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of section
406)—

Motion to consider. 216, 219, 221-

25,

Control of Coastal Traffic of India
Bill—

Motion to refer to Select Com-
mittee. 153-54. !
Motion to circulate. 156, 157.

Expression of regret in conmection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 10.

Farewell speech of the —— on the
dissolution of the Third Council of
State. 532-33.

Indian Companies (Amendment) Bill—
Motion to consider. 417-23. -
Consideration of clause 16. 444,
Consideration of clause 31. 446.
Consideration  of clause 34. 447,

450.
Consideration of clause 42. 456.
Consideration of clause 121. 481,
490-91.
Motion to pass. 485.

Point of Order raised by the ——
as to whether the Hon'ble Sir
Phiroze Sethna’s Resolution regard-
ing prevention of the gtowth of
corsmunism is in order under
Standing Order 69. 106.

Question 7e—

Amount spent on the Aunxiliary
Force (India), Urban Infantry
hzgg University Training Corps.

Ap lication  from the Allahabad
niversity for a special research
gzant for research work on radio.

Conveniences of third class pas-
sengers at Hardwar Station,
East Indian Railway. 33,

Sarru, Hon. MR. P. N.——contd.

Question re—contd.

Designations wused in wurban in-
fantry. 247.

Duty on dye-stuffs. 91.

Efficiency of urban infantry. 246.

£z-University  Training  Corps
members in urban infantry. 246.

First Bombay (Parsi) Urban In-
fantry. R

Hardwar Station, East Indian
Railway.

. Improvement Trust for Delhi. 91.

Inter class waiting room, Hardwar
Station, East Indian Railway.
34

Number of cases in wkich the recom.-
mendations of the Railway Rates
Advisory  Committee have been
accepted, etc. 90.

Number of cases which have come
up before the Railway Rates
Advisory Committee since its
inception, etc. 90.

Parking space for motor cars, etc.,
at Hardwar Btation, East Indian
Railway. 34.

Platform and  overbridge at
Hardwar Station, East Indian
Railway. 34.

Promotion of clerks qualified for
the first division in Attached
Offices. 437-38.

Publicity in urban areas of the
g‘:{é’stence of wurban infantry.

Radio Research Board. 247.

Remodelling of Hardwar Btation,
. East Indian Railway. 34.

Sanctioned strength of a battalion
of urban infantry. 245.46,

Question (short notice) re riots at
Bombay. 516-17.

Question (Supplementary) re—
Indians‘ and staff appointments. B87.
Promotion of clerks qualified for

the first division in Attached
Offices. 438.

Termination of the life of the pre-
sent  Legislature, establishment
of the Federal Legislature and
holding of elections to the Coun-
cil of State under the New
Constitution. 20.

Resolution re—
Central Board of Public Health.
49-50, 51.
League of Nations. 61-64.

New railway station at Hardwar.
104.97, 202,
Prevention of the growth of com-

munism: 10505, 112, 121.95
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SArkAR, Hon. SR NRIPENDRA—
Indian Companies (Amendment) Bill—

Consideration of clause 8. 443
Consideration of clause 17. 445.46.
Consideration of clause 31. 446.
Consideration of clause 34. 449.
Consideration of clause 37. 451.
Consideration of clause 30. 452.53.
Consideration of clause 42. 454.
Consideration of clause 44. 458-60,
460-61, 462, 463, 464, 466, 467.
Consideration of clause 46. 467,
468.
Consideration of clause 47. 468,
469.

SAYYADS—

Question re—
Number of Punjabi regiments
which enlist —. 171. i
Number of regiments that used to
enlist before and during the
I%r but who do not now do so.
Number of regiments which enlist
Punjabis have —— as a sub-
class. 169.
Number of regiments which have
asked for —— during the last

five years. 170.

Recruitment of —— in the Indian
Army. 168-69.

Separate  platoons for —— in

Punjabi regiments. 172.

Steps taken to supply to officers
commanding regiments gist of
the debate on the Resolution re
enlistment of —— in the Indian
Army. 170-71.

Scroor CHILDREN—
Question 7e free supply of milk to
24-25.

Sex, Hon. Mr. S. C.—

Indian Companies (Amendment) Bill—
Motion to consider. 381-93, 430.35.
Consideration of clause 2. 440,
Consideration of clause 16. 444.45,
Consideration of clause 34, 447,

448, 450

Consideration of clause 37. 451,

Consideration of clause 42. 453.54
455, 456, 457. ’

CTﬁidemﬁon of clause 55. 469-70,

Consideration of clause .

i 59. 472,
Consideration of clause 71. -475.
Considention of clause 106. 476.
Co;:;xderation of clause 117. 476-

Con;idention of clause 118. 478,

SEN, Hon. Mr. 8. C.—contd.

Consideration of clause 119. 479-

80. ) .
Consideration of clause 121. 480-
81, 481-82
Consideration of clause 124. 482,
483.

Motion to pass. 483-84, 483.
Oath of Office. 373.

Serana, HoN. S PHIROZE—
Cantonments (Amendment) Bill—
Motion to pass. 271-72.

Durgah Khwaja Saheb Bill—

Motion to refer to Select Com-
mittee. 297,
Expression of regret in connection
with the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 7.

Indian Companies (Amendment) Bill—

Motion to conmsider. 406-12, 432.

Consideration of clause 8. 441-42.

Consideration of clause 17. 445,
446

Consideration of clause 34. 447.

Consideration of clause 37. 450-51.

Consideration of clause 38. 452.

Consideration of clause 42. 454,
455, 455-56.

Consideration of clause 44. 462-63,
465, 466.

Consideration of clause 47. 468-69.

Consideration of clause 59. 473.

Consideration of clause 124. 482-83.

Nomination of the to the Panel
of Chairmen. 35.

Question re—
Import duties on raw materials.

Import duty on Bakelite moulding
powder and finished articles made
therefrom. 88-89.

Railway freight charges. 90.

Restrictions  placed by Provincial
Governments on free imports of
gdian medicinal  preparations.

Uniform policy with regard to
Excise Rules and Regulationa.
89,

Question (Supplementary) re piofits
accrued during the last five years
on the working of State telephoge
systems and telephone trunk lincs.
83.

Resolution re—
Central Board of Public Health.
49,

League of Nations. 57-61, 69. 8l.
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Serana, Hon. Sir PHIROzZE—contd.

Resolution re— contd.

Manufacture of cement by Govern-
ment as a State monopoly. 142-
45, 146.

Prevention of the growth of com-
munism. 83, 105, 107-13, 136-39.

Stam—
See “TeEAx TriMBER™.

SiMLA—

See “Norta  WESTERN  RAILWAY
Booking OFFICE™.

See ‘“RaiL Moror FARes'.

S8mwEa, Hon. KvuNwar  NRIPENDRA

NARAYAN—

Question re—

Community to which the Extra
Departmental Branch Postmaster,

Saontalpur, Jalpaiguri  Postal
Division, belongs. 242.
Misappropriation  of Government

money by the Extra Departmental
Branch Postmaster, Saontalpur,
Jalpaiguri Postal Division. 243-
42

Mr. Jitendra Chandra Karanjai,
postal employee, Jalpaiguri }-ostal
division. 244-45.

Mr. Rasik Ranjan Dutta, postal
employee, Jalpaiguri postal divi-
sion. 243-44.

Restriction of casual leave in the
Jalpaiguri head post office, etc.

242-43.
SLEEPERS—
Question re total number and value
of —— purchased for State Rail-

géays during the last five years.

Sorar Prysics OBSERVATORY BuiLpincs,
KODATKANAL—

Question 7¢ payment of municipal
water and drainage tax in respect
of the 21.

Spmorar PosTs—
See “TECHNICAL AND ——"',

SeECIAL RESEARCH GRANT—

Question re application from the
Allahabad niversity for a —-
for research work on radio. 247.

SpxxcHES—
See “‘FAREWELL —'.

Seence, Hon. Me. G. H.—

Resolution re League of Nations.
66-71, 81.
Oath of Office. 15.

““‘SRAMTK '—

Question re articles in Dakbarta and
—— magazines on maladministra-
tion of the Superintendent of Post
Offices, Jalpaiguri Division. 438.

STAFF—
See ‘‘INFRRIOR ——''.

STAFF APPOINTMENTS—
Question re Indians and ——. 8T7.

L
S1AFF (COLLEGE, QUETTA—

Question re—

Admission of King's Commissioned
Indian officers to the —. 373.
Annual number of vacancies at the

—_

STAFF SELBCTION BOARD—

Question 7e examination of the late
—— held in 1922, 373-74.

+
STATE-MANAGE®S RAILWAYS—

"

See ‘‘—" under “RaiLwax(s)”.

STATEMENT (LAID ON THE TABLE) re—

Excise duty collected on Khandsari
sugar. 376.

Extension of the provisions of the
Ca:g,sonments Act to certain villages.

Government cargo shipped on the
Indian coast. 176-77.

Number of Indians appointed to the
superior service in the Traffic and
Audit Department, Assam Bengal
Railway. 176.

Objects on which the aviation share
of the Petrol Tax Fund was ex-
pended during 1935-36. 175.

Protection of Indian interests in
Palestine. 289,

Progress of rural development in
1935-36. 517. .

Representation of minerity comau-
nities in the Office o the Director
of Army Audit. - 176.

Technical and special posts. 177-92.

STATEMENT OF BUSINESS—
—. 239, 367, 376-T7, 494-95.

STATE RAILWAYS—

”»

See “—' under ‘“RALway(s)"’.
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STATE RAILWAY SERVANTS—

Question re rules for the submission
of memorials by —. -83.

STATE TELEPHONE SYSTEMS—

Question 7e profits accrued during
the last five years on the working
of —— and telephone trunk lines.
83.

STATUTORY RAILWAY BOARD—
Question re legislation for the —.

STEEL MERGER—

Question re formation of a — in
India.

STERLING—

Question re expansion of currency by
the Bank of England and exchange
value of the —. 166.

STERLING LoOANS—
Question 7e-

164.

StewarT, M. T. A.—
Congratulations to —— on his ap-
pointment as a Member of the
Executive Council of the Governcr
General. 193-94.

SuGgAR—
See “KHANDSARI —'’.

SUGARCANE—

Question re supply of wagons for the
transit of molasses and —— by the
Bengal and North-Western Rail-
way. 23-24.

SuHRAWARDY, HoN. MR MAEMOOD—
Durgah Khwaja Saheb Bill—
Motian to consider. 282, 295,"303.
Motion to refer to Select Com-
mittea. 295-86, 207. )
E sion of regret in conmection
?iﬁ: the death of Khan Bahadur
Mian Sir Fazl-i-Husain. 9.
Indian Companies (Amendment) Bill—-
' Motion to comsider. 425-26,
Copsideration of clause 2. 438-40.

Question re—

Articles, in Dekpertq and Sramik
magazines on maladministration
of the Superintendent of .Poat
Offices, Jalpaiguri Division.

SuERAWARDY, HoN. MR. Mumoon—-
contd.

Question re—contd.

Deputation of approved candidates
to the Central Telegraph Training
Class, Calcutta, for training in
telegraphy. 26-28,

Expenditure incurred on account of
travelling allowance for 1934-35
and 1935-36 in the Postal Divi-
sions of Midnapore, Mymensingh,
etc. 379-80.

Holding of independent charge of
post offices by junior clerks in
the Postal Divisions of Midna-
ggge, Mymensingh and Jalpaiguri.

Maintenance by the Postmaster
General, Bengal and Assam
Circle, of a list of approved can-
gdates for clerical appointmerts.

Recruitment of candidates for cleri-
cal appointments in the Postal
Department and preference
accorded to relations of depart-
mental officials, etc. 2B-29.

Registration of magazines in the
Office of the Postmaster General,
Assam and Bengal Circle. 438.

Travelling allowance earned by
Postal Inspectors in the Bengal
Circle. 379.

Question (short notice) re recom-
mendations of the Wheeler Com-
mittee. 497.

Questiom (Supplementary) re deputa-
tion of approved candidates to the
Central Telegraph Training Class,
gglzcautta, for training in telegraphy.

SusoerELL—
See “Rai. Moror FAREs’.

Sunpay FErs FunND—

Annual reserve accumulated in the
—— at major ports during the
Jast five years. .

Mwmnner in which the proceeds of the

are utilised. 249.

SUPERINTENDENT oOF Post  OFFices,
JaLPaiGURI DIvision—
Question re articles in Dakbarta and
Sramik magazipes on maladminia-
tration by the —. 438.

Superior PosTs—

Question re appointment of Indians
to —— in the Foreign and Politicel:
Department.
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SUPERIOR SERVICE—

Statement (laid on the table) re nura-
ber of Indians appointed to the
—— in the Traffic and Audit De-
partments, Assgm Bengal Railway.
176.

SURCHARGE—

Question re —— on freight of coal
-on State Railways. 95-86.

T

TARIFF (AMENDMENT) BiLr—
See “INDIAN ——' under “Bir’.

TaARIFF BoARD—

Resolution 7e recommendations of the
—— on the cotton industry. 328-

3.
TARIFF (SECOND AMENDMENT) BiLr—
See ‘“INDIAN —'' under ‘‘Bir”.

Tax—

See “MUNICIPAL WATER AND DRAINAGE
2 N

Tea Cess (AMENDMENT) Brir—
See “INDIAN ——’ under “‘BiL”,

Tea CONTROL (AMENDMENT) Bri—
See “INDIAN ——" under “Bmyr”’.

TEAK TrMBER—

Questjon_re customs duty on overland
imports of —— from Siam into
Burma. 251.

TECHNICAL AND SPECIAL Posrs—
Statement (laid on the table) re —.
177-92.

TECHNICAL CLBRKS—
Question me recruitment of ——.
28@-81.
See ‘' RATRENCHED —",

TecHNICAL PosTs—
Question re—

Creation of certain in the
Home, Finance, Commerce, Legis-
lative and the Imperial Counecil
of Agricultural R,esegrg_h: Depact-

ments in 1930. 275-7|

Names of candidates, etc., recruited
go.’;. the —— " created in 1930,

TELEGRAPH TRAINING CrLAsS, ‘CALCUTTA—.

See ‘“CENTRAL —",

TELEGRAPHY—

Question re deputation of approved
candidates to the Central Telegraph
Training College, Calcutta, for.
training in —. 26-28.

TELEPHONE EXCHANGE—
Question 7¢ —— at Bulandshahr. 20.

TELEPHONE SYSTEMS—
See ‘State —"'.

TrRLEPHONE TRUNK LINES—

Question re profits accrued during the
last five years on the working of
State telephone- systems and —.
93.

THIRD CrAsS PASSENGERS—

Question re conveniences of —— at
Hardwar Station, East Indian:
Railway. 33.

TrHRD COUNCIL OF STATE—
Farewell speeches on the dissolution >f

e —. -80.

TrMBER—
See “TBAk ——'’.

Torrensam, HoN. Mr. G. R. F.—
Cantonments (Amendmert) Bill—
Motion to congider. 258, 260, 261,
263-66. ;
Consideration of clause 52. 267.

Motion to pass. 269, 270, 272-73.
Oath of Office. 241. o

TRADE—
See “INDIAN —°,

TRADE AGREEMENT—
Question re —— between ‘Burma aud
Japan, 1. ' )

TRAFFIC—
See “INDLAY, CoasTaL —— "',

TrarFic AND, AUDIT DEPARTMENT—
Statement (laid on the table) re num-

ber of Indians appointed to ths,
superior service in the ——," Assam
Bengal Railway. 175. : "
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TRANSFER—

Question re issue of orders by the
Postmaster General, Bengal aud
Assam Circle, for the —— of Postal
and Railway Mail Service officials.
284-85.

‘TRANSPORT CHARGES—

Question re meeting of —— of Indian
military units in Abyssinia and
Aden by His Majesty’'s Govern-
ment. 99.

TRAVELLING ALLOWANCE—
Question re—

Expenditure incurred on account of
—— for 1834-35 and 1935-36 in
the Postal Divisions of Midna-
pore, Mymensingh, etc. 379-20.

—— earned by Postal Inspectors in
the Bengal Circle. 379.

TRUNK LiNEs—
See ‘‘TELEPHONE ——''.

TuNGABHADRA RIVER—

Question 7e delay in settlement of
the question of sharing of supplies
of the —— between the Govern-
ments of Madras, Bombay, Hydera-
bad and Mysore. .

‘TYPHOID—

Question re —— in Viceregal Estate.

U

UNRMPLOYMENT—

Question 7¢ —— and steps taken to
relieve same.

Unatep KINGDOM—
See “IroN AND StExr Goops'.

Unrrep ProviINcES—

See “FrLoops'’.
See ‘‘FLOOD STRICKEN AREAS’’,

UniveErsiTy TRAINING CorPs—
Question 7¢ amount spent on the
Auxiliary Force (India), Urban
Infantry and ——. 246.
URBAN AREAS—
See ‘“UrBaN INFANTRY’.

TURBAN INFANTRY—

Question rr—

Amount spent on the Auxiliary
Force (India), —— and Univer-
sity Training Corps. 246.

Designations used in —.

Efficiency of ——. 246.

Ez-University Training Corps
members in ——. 246.

Publicity in urban areas of the
existence of ——. 246.

Sanctioned strength of a battalion
of —. -46.

See ‘“‘First BoMBay (Pamsi) —'.

v

VEGETABLE COMPOUNDS—
Question re excise duty on —. 8o.

VeHICLES—
See “Moror —.

VicerEGAL EsTATE—
Question 7e typhoid in ——. 281-82.

Vaceroy, His ExCELLENCY THE—
Address by —— to the Members of

the Council of State and the Legis
lative Assembly. 1-6.

ViLLAGES—
Question re extension of the Canton-
ments Act to certain —— in the

neighbourhood of Jhelum Cantcn-
ment. 168.
Statement (laid on the table) 7e ex-
tension of the provisions of the
%tonments Act to certain —-.

VOTERS—
See “Wommn —''.

w

Wacons—

Question re supply of —— for ths
transit of mdélasses and sugarcane
by the Bengal and North-Western
Railway.

‘WaTeR AND DpAINAGE TAx—

Ser “MUNICIPAL ——",

War— £
See “Frmcar —"'. -

WEIGHTS AND MEASURERS—
Question 7e standardization of ——
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WHEELER COMMITTER—

Question (short notice) re recom-
mendations of the —. .

WinELEss LicmNces—

Question re licence fees obtained from
—— from Burma. 248.

WomnN VoTERS—
Question re—
Inclusion of —— in the electoral
roll of the Council of State.
252.
—— on the electoral roll of the
Council of State. 515-16.

WORKSHOPS—
Question 7e use of Blick Stafsine
machines in —— and presses. .287.
Zz
ZEMINDARS—

Resolution re advance of long-term
credit to —. -47.

GIPD—L261LD—2-3-37—1795.
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